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0.A.116/2006 _
. a " Contd.
' ' 1£.5.2866 provisional appointment was  for one

year, i.e. upto 30.4.2066, which iwas,
vide order dated 27.5.2006, Aextéhﬂed
upto 36.6.2666 or on conclusion of the
enquiry giving its repart whichever is
eartier. ' ‘ “

Hr. H. Chanda, learnhed ccuhsel ?

for the applicants subM‘ts that “in case
the  enguiry report - is submltted

forthwith, say tomorrow or within =a

week, the respondent§3a?e at liberty to

take action against the applicants”. Hr.

M. K. Mazumdar, learned Standing dotnsal
for the KVS submits that ha would like

to get instruction.

Considering the issue involved in
this case I am of the view that interim
order that has béen wrayéd by the
counsel for the appllcan1s as 1o the

- continuance of empleymenL “upte  the

extended period i.e. 30.5.2806. should be
permitted at eany costs. Accordingly,

raspondents are directed not  to

-y,

terminate the services of the applicants
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within the extended period i.e. upto

' 30.6.2806. Stanéiné counsel for the

respondents is also directed to get
instruction as to whether any, report has
been submitted by the Enguiry [Committee.

Post the matter on 1.7|2

¥ice-Chairman

Learned counsel for the respond=

ents wanted time to file reply state=
ment. Interim order that has been

granted upto 30.08.2008 will centinues

until further order,
Post on 04,07, 20004

Vice=Chairman

'd
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v i 51 ' —— Order of the Trlbuna B
Notes of The Registry ’! Date i | |
Q 1 . ki )
o M ” l i°4*07-a'2‘396 Learnad counsel for the applicant

f\:b Joase wanted time to file rejoinder. Let it he

MFPIAC i
@J\\roé’/\é;@* ﬁazn’ Jbo‘Hn ~ done.

Post on 08.08,2006. Enterim order

b
]
‘)(Zi/‘f“‘\'e)5 ' will continue till ‘the next date.
. .
1
! §
}eﬂ) 6 ! '
'“ | ' Vice=Chairnman
]
NO' M/S A/m é—Q—ZM 7 mb ?
%M ) qos .08.2006 when the matter came up for hearing,
% i , learssd counsel for the applicant submittew
: ' ' ed that indentical matters have already
A q 1 admitted. Considering the issue
oraer GE4l[e & , been ad g.
N ? o . involved, we are of the view that the Oe.Ae.
(}W /EU i has to ke ._admitted. Admit .
M‘V@ _@ﬁ %e'f 19@“’\ - Post on 30.08.2006. Interim order
! 111 continue till the next date.
e~ ' ¢ W ‘
“M/Ub M )

t - ' Member vice=Chairman

j\lé e Mﬁ- Sexvest b
1
@m Yesp. hoA- A, % . 130.08.2006 Present: Hon’ble Sri K.V. Saclndanandan
Vice-Chairman.
3 .
@* [D Condd at ﬂ»”/(‘“’ : |
]7" (:c 7 ﬁg" oA IOZ/B ¢ ) Learned _ Counsel for the
. : Respondents has filed preliminary
(} -8 O /Q) statement prior fo file written statement.
A o % ' b bee n No written statement has been filed. The
L]\ M preliminary statement to be construned as
) written  statement filed by  the
= Respondents. The Applicants are at liberty
- » -~ . to file rejoinder, if any.
ovhe o b MR ! |
Y&(L 8/8/ 6 &f 1‘5— Post on 17.10.2006. Interim order
470 *’(’Q’MW 0olvoeate’s will continue till the next date
&m Jooth Hhe partier -
qlo & . .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GQUWAHATI BENCH

" QOriginal Application Nos. 91/2006, 93/2006, 04/2006, 100/2006,
1,02/2008, 116/2006, 117/2006 and 158/2006 (Commo*n Order).

Date of Order: This the 6th Day of November 2006. .
The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman.

ey

¢

1. 0.A.No.91/2006, o

1. Shri- Gyaneshwar Jha, PGT (History)
KV, No. 2, ONGC, Agartala, Tripura West. .

Shri Qampuran Das, Sarjal, PGT (Chc;nnstry)
K.V., Kailashahar, North Tripura. . oo

™J

3,  Miss Dipti Sharma, PGT (Economics)
.K{V, No, 2, ONGC, Agartala, Tripura West.
4. Shri Chandra Mauli Tripathi, TGT ( Sanskrit)

KV, No. 1. Kunjaban, Aga:tgia, Tripura West. | )

5. Sri Pushpendra Kumar Pandey, TGT (Sst.)‘ _
KV, No. 1, Kunjaban, Agartala, Tripura West.

0. Shri Narpat Chouhan, TGT (Sst)
KV, No. 1, Kunjaban, Agartaia, Tripura West,

7. Shri Balwant Kumar, TGT (Maths.)
KV, No. 1, Kunjaban, Agaxjtaig, Tripura West.

8. Shri Naresh Kumar, TGT (Maths) L
KV, No. 2, ONGC, Agariala, Tripura West. ’

¢. .. Shri Praveen Bhargava, PRT 4
KV, No. 1 Kunjaban, Agartala, Tripura West.

10. Smnt. Basanti Devi, PRT
KV, No. 1, Kunjaban, Agartala, Tripura West.

11. Shri Sanjay Verma, PRT L
KV, No. 2, ONGC, Agartala, Tripura West.

12. Shri Rajendra Kumat Naik, PRT
IKV, No. 1, Kunjaban, Agartala, Tripura West. -

By Advocate: = Dr.]J.L. Sarkar, Mr M. Chanda, Mr G N. Chékrabofty:}f;ﬁ,-“_ .
Mr S. Nath, Advocates. ' : C '
... Applicants

Versus -

J A0 e At
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1. Ihe Upion of Inaida, ' :
Represented by the Secretary to the
Covernment of Indla, CEe
Ministry of Human Resource Development, T
Government of India, ; ]
New Delhi = 110 001,

2. The Commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Ares,
Saheed Jeet Singh Mary,
New Delhi - 110 016.

3. The Assistant Commissioner (ADM & FIN) -~
Kendriya Vidyalaya Sangatha
1§, Institutional Area, -
Saheed Jeet Singh Marg,
New Delhi - 110 016,

4. Assistant Commissioner,
Kendriya Vidyalaya Sangathan
Silchar Region,
Regional Office, ,
Hospital Road, Silchar, Assam — 788 011., ¢
... Respondents.

4
By Advocates :  Mr M. K. Majumdar, Standing Counsel , KVS.

1. O.A.No, 93/2006

L. Sushil Kumar
Son of Sri Rambhagat .
At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Digaru, Scoapur, Assam

2. ° Anand Ballabh
Son of Sri B.D. Pandey ‘
At present posted as Kendriya Vidyalaya, IOC Noonmati,
‘Assam. s :

L2

Vipin Bihari Singh (PGT Physics)

Son of B.P. Singh

Al present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

4. Golam Robbhani Ahmed
Son of Abdul Baser _
At present posted as Primary Teacher, S
Kendriya Vidyalaya, Digaru, Sonapur, Assam.

5. - Jagdish Chauhan '
Son of Sri Lal Bahadur, o
At present posted as Post Graduate Teacher (Hindi),
Kendriya Vidyalaya, Nagaon, Assam.

et S ———— e s h
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11.

‘Awadh Narain L _ ‘
- Son of Dayaram Singh ™ Ty

R S
'

.

At present posted as Tramed Graduate Teacher (Mathb)
Kendriya Vidyalaya, New Bongalgaon Assam

Sumit Chakraborty

Son of late G.S. Chakraborw

At present posted as Primary Teacher,
Kendriya Vidyalaya, New Bongaigaon, Assam.

Armt Kumar
Son of Salikgram Singh-
At present posted as Primary Teacher,

. Kendriya Vidyalaya, New Bongalgaon Assam.

Bibekanand Padhiary

Son of Kulamani Padhiary,

At present posted as Primary Teacher, i
Kendriya Vidyalaya, New Bongazgaon Assam.
‘i:amm Yadav

W/o Naresh Yadav

At present posted as Post Graduate Teacher,
Kendriya Vidyalaya, Digaru, Spnapur, Assam.

Biswajeet Kumar Pravakar

Son of Laskhman Sah

At present posted as Prlmary Teacher
Kendriya Vidyalaya,

Miao, District : Changlang,
‘Arunachal Pradesh

Vineeta V1dyarth1 ,
Daughter of S.R. Vidyarthi,

At present posted as Post Graduate Teacher (Chemxstry)

Kendriya Vidyalaya, New Bongaigaon, Assam.
. Applicants.

By Advocate : ‘Mr GX. Bhattachélrgrya, Sr. Advocate, Mr B.

Chakraborty, Mr B. Choudhury, Mr Abid Ali,
Advocates

- Versus -

Union of India T g
Represented by the Secretary to the ,
Covernment of India, Ministry of Human Rebdurce
Development, New Delhi - 1.

Kendriya Vidyalaya Sangathan

Represented by its Chairman ‘
18, Institutional Area, Swahid Jeet Smgh Marg, New

/-

. Delhl 16.

s b
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Commigsioner, ' '
Kandriya Vidyalaya Gangathan B
19, Institutional Area, Swahid Jeet Singh Marg,
New Delbi - 16. ' o

Assistant Commissioner, KVS,

"Guwahati Region, Khanapara, Guwahati. .

.. ..Respondents

Ry Advocate:  Mr MK Majumdar, Standing Counsel, KVS.

1. Q.A.No.94/2008

1.

'

Miss Sandhya Patel :

Daughter of Sri L.P. Patel \

Al present posted s Post graduate Teacher (Chemistry)
Kendriya Vidyalaya, Maligaon, Assam.

Kumar Mohan G

Son of Sri K.G. Nair

At present posted as Post Greduate Teacher (Physics)
Kendriya Vidyalaya, Maligaon, Assam. :

Balwan Singh
Son of Sti Thath Ram
At present posted as Post Graduate Teacher

o

- (Commerce), Kendriya Vidyalaya, Maligaon, Assam.

Md. Mohamudin
Son of Md. Naisurulla,
At present posted as Trained Graduate Teacher (Maths)
Kendriya Vidyalaya, Maligaon, Assam.
- ... Applicants.

By Advocate : Mr G.K. Bhattachar‘yyé, gr. Advocate, Mr B.

tJ

Chakrabarty, Mr B. Choudhury, Mr Abid * Ali,
Advocates. 2 -

. Versus -

Union of India

Rep resented by the Secretary to the

Government of India, Ministry of Human Resource
Development, New Dethi- 1.

Kendriya Vidyalaya Sangethan

Represented by its Chairman

18, [nstitutional Area, Swahid Jeet Singht Marg, New
Delhi - 16.

Commissioner,

Kendriya Vidyalaya Sangathan
18, Instituticnal Area, gwahid Jeet Singh Marg,

New Delhi - 16. \/

’

Cammr ot



Assistant Commissioner, KVS,

Guwahati Region, Khanapara, Guwahatn .
.. Respondents

Ry Advocate s Mr M.K. Majumdar, Standing Counsel, KVS.

V. Q.A No. 100/2006 |

1.

“
.

10.

Shri Anand Kumar Srivastava, PRT
KV, Missamari, Sonitpur, Assam.

" Shri Promod Kumar Srivastava, TGT (Maths)

KV, Missamari, Sonitpur, Assam. .

Shri Parmar Gautham Tejabhai, TGT {English)
KV, Missamari, Sonitpur, Assam. ‘

Sri Sujit Kumar Banarjee, PRT
KV, Missamari, Somtpur, Assam.

Shri Nirnai Mani Shilal, PRT Coe
KV, Missamari, Sonitpur, Assam.

Shri Vipesh Kumar Singh, PRT .,
KV, Missamari, Sonitpur, Assam.

Shri Bimal Kishor Das, PRT = = -
KV, Missamari, Sonitpur, Assam.

Shri Veerendra Kishor Jha, PRT"

KV, Missamari, Sonitpur, Assam.

* Shri Sunil Kumar, PRT
- KV, Mongaldoi, Assam.

Smt. Bijajr Kumar Gupta, PRT -
KV, Missamari, Sonitpur, Assam. :
- ... 'Applicants

" By Advocate: . Mr.M. Chanda and Mr S. Nath, Advocates.

- Versus - . .

The Union of India,

Represented by the Secretary to the
Covernment of India,

Ministry of Human Resource Development,
Government of India,

New Delhi- 110 001.

The Commissioner,

Kendriya Vidyalaya SangaLhan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110 016. &'

. e v e s e Ty
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The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan
18, {nstitutional Area,

Salived Jeet Singh Marg,

New Delhi - 110 016.

{

was o

Asgistant Commigsianer, o
Kendriya Vidyalaya Sangathan
Guwahati Region,

Maligaon Chariali,

Guwahati - 781 011

0.A. No. 102/2006

Shri Manoj Kumar

S/o Shri Ramendra Singh,
Working as Primary Teacher,
Kendriya Vidyalaya, Lokra

Dist.: Sonitpur, Assam - 784 102,

Sri Bindy Kumar .

8/0 - Shri Rama Kant Prasad
Working as Primary Teacher
Kendriya Vidyalaya, Lokra -~ &
Dist.: Sonitpur, Assam - 784 102.

Shri Anil Amoli

S/o - Shri Manglanand Amoli

Working as Primary Teacher, .
Kendriya Vidyalaya, Lokra ;
Dist.: Sonitpur, Assam - 784 102.

. Applicants.

By Advocate: Mr M. Chanda and Mr S. Nath, f\qucaLes

N

- Versus -

The Union of India, '
Represented by the Secretarv to the
Government of India, v

Ministry of Human Resource uevelopment
Government of India, )
New Delhi - 110 001.

The Commissioner,

Kendriya Vidyalaya Sangathaii,
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi- 110 016.

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan
18, Institutional Area,

Saheed Jeet Singh Marg,

New Delli- 110 016.

[—

. Resp‘ondents,.

e e g
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Assistant Commissioner,

Kendriya Vidyalaya Sangathan
Guwahati Region, Regional Office
Maligaon Chariali,

Guwahati — 781 011. o |
. Respondents.

By Advocate: Mr M.K. Majumdar, Standing Counsel‘,i‘?i(VS.

VI. Q.A.No. 116/2006

1.

By Advocate ¢ Mr. M. Chanda and Mr S. Nath, Ad\'oéates.

Clo - 89 APQ.

Sri Mukesh Kumar

S/o - Shri Jai Bhagwan _
Working as TGT (Hindi)
Kendriya Vidyalaya, Aizwal,
Project Pushpak

&hri Jitendra Kumar =~
8/0 -~ 8hri Kashi Naresh
Working as PRT

Kendriya Vldyalaya Aizwal,
Project Pushpak, C/o - 99 APO.

Shri Sitaram Sukariya

S/ - Shri Surgyan Mal
Working as PRT

Kendriya Vidyalaya, Aizwal,
PFOJG(‘Y Pushpak, C/o - 99 APO

Shri Ravi Bhusan Shukla

Working as TGT (Social Studies) v
Kendriya Vidyalaya, Aizwal, .
Project Pushpak, C/o - 99 APO.

Shri Ajay Sharma

Working as TGT (Maths)

Kendriya Vidyalaya, Aizwal, ‘
Project Pushpak, C/o - 99 APO. _

Shri Ravi Rajesh

Working as TGT (Science)
Kendriya Vidyalaya, Aizwa!,
Project Pushpak, C/o - 89 APO.

Shn Yogesh Yadav
Working as PGT (Physics) -
Kendriya Vidyalaya, Aizwal,

PrOJect Pushpak, /o - 99 APO. '
. Applicants

!

L./

- Versus= .
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1.

© By Advocate :

R

1he Union of India,
Hs;»umwnted by the Secretary to the
Government of India,
Ministry of Human Resource Dpvelopment
Government of India, .
New Delhi-110 001

T‘hc Com mmsloner, , -

Kendriya Vidyalaya Sangathan .

18, Institutional Area, ; .

Saheed Jeet Singh Marg, !
New Delhi~ 110 016. . S

The Assistant Cu’.nmxssnon ar (ADM & FIN)
Kendriya Vidyalaya :angathan '

18, Institutional Area,

Saheed Jeet Singh Marg,

New Delhi - 110016,

Assistant Commissioner, e e
Kendriya Vidyalaya Sangathan,

&ilchur Reglon, Regional Office,

Fospital Road, %tlchar - 788011 A:,sam

Vii. O.A.No. 11772006

Shri Gangaram Meena

S/o - Shri Jahari Lal

Working as PGT (History)
Kendriya Vidyalaya, Missamari,
District - Sonitpur, Assam.

By Advocate :

—

o

.. . Applicant.

- Versus -

The Union of India,

Represented by the Secretary to the
Government of India, '

Ministry of Human Resource Development,
Covernment of India, L ._
New Delhi = 110 001. ;

The (“ommlssxoner

Kendriya Vidyalaya Sangathan,
1g, Institutional Area,

Saheed Jeet Singh Marg,

New DCnhl-llO 0186. [

The Assistant Commxssnoner (ADM & FIN)
Kendriya Vidyalaya: Sangathan

:

Réspondentu

Mr M.K. Majumdar, Standing Counsel,._KVS.

Mr M. Chanda and Mr S. Nath, Advocates.

L
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18, Tnstitutional REGE, Aot - L
Saheed Jeet Singh Marg, o
New Delhi - 110 0186,

4.  Assistant Commissioner,

' Kendriya Vidyalaya Sangathan, Ty
Guwahati Region, Regional Office,
Maligaon Chariali, Guwahati.~ 781 012.- -

By Advocate: Mr M.K. Majumdar, Standing Counsel',r_;("'\.ls. )

Shri Manoj Kumar ‘

S/0- Shri Vijay Kumar Singh
Warking as TGT (Mathematics)
Kendriya Vidyalaya, Duliajan (OIL)
Dist.- Dibrugarh,

Assam - 786 602.

VIILL

oo Resbondents.

By Ad

4.
R

vocate + Mr M. Chanda and Mr S. Nath, Advocates.

e - Versus-

The Union of India, j
Represented by the Secretary to the
Government of India,

Ministry of Human Resource Development,
Government of India,
New Delhi-110001. .
The Commissioner, : T
Kendriya Vidyalaya Sangathan, >

18, Institutional Area,

Saheed Jeet Singh Marg,
New Delhi- 110 016. - e

The Assistant Commissioner (ADM & FIN)
Kendriya Vidyalaya Sangathan :
18, Institutional Area, ~
Saheed Jeet Singh' Marg, -

' New Delhi - 110 016.

, -, Assistant Commissioner, :
" Kendriya Vidyalaya Sangathan, .
,Silchar Region, Regional Cffice,

Hospital Road, Silchar, Assam - 788 011.!

By Advocate: Mr M.K. Majhmdar, Standing Counsel, KVS.

¢ o 4o 0
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...Applicant

. Respondents.
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OEDER (0 SAL)

K.V, SACHIDANANDAN (V.C)

g

© Sangathan (KV8 for short). after due prmes» of sc.lemon “Though they

have been given nppmntmuxt in U*e respectwe achools, their

“appointments were on pt‘ovmona! anu contract basxs which were

issued on the ground that there is an inquiry agamst the entire

selection process. The Applicants stat»:-:d that if the Inqmry Committee

upholds the selection, their appbin‘ﬁmencs would be deemed as

appointment on regular basic from the date™ of joining of the "

) . e
appointees. No notice was lssued to the Applicants in respect of

alleged inquiry that is being ordered by the Respond‘eﬁts on selection.

. Being aggrieved by the regularization o; the Applicancs they have filed

the Original Applications seeking the identical reliefs.

2. Heard Mr M. Chanda, learned Counsel for the Applicants
in O.A. Nos. 10072008, 102/2008, 116/2006, 117/2005 and 158/2006, ...

Mr B. Choudhury, learned 'C'ounsel for the Applicénts in O.A. Nos.

91/2006, 93/2006 and 94/2006 and atso Mr M.K. MaJumdar, learned

- Standing (‘ounbel for the KVS for the ‘Respondents in all the cases

The matters were came up for con snderatxon for many txme:. and the
engagement of the Applicants were also extended by the Respondentb

from time to time and finally up"to 31.12.2006. When the matter came

up for hearing today, Mr M.K. Majumdar, learned Stajding Counsel

for the XVS produced an order dated 18.09. 2006 and submitted that
the services of all the Apphcants have been regulanzed and order to

that effect has heen passed. Thorefore the matters r‘an be disposed

The Applwanw are teaehers sele«‘ct@d in Kendnya Vzdyalaya'
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of by a common order. The order *which was proﬂucéd ‘by the Mr
: - #h

Majumclm‘ laar ncd Standing Counsel is reproduced below.

“This is regarding regularlzanon of appomtment of
teachers (PGT/TGT/PRT) appointed on provisional
contract basis in the year 2005, supsequently their
period of contract was extended from time to time
with the condition ‘that their period of contract
would be upto the last of period of extension or
conclusion of enquiry by Santhyam Committee
whichever is .earlier. Now Ministry of HRD,
Department of School Education and Literacy, UT-2

" Bection has informed vide letter No. F.3-2/2005-UT-
2 dated 8 September 2006 that on the basis of the

- recommendations contained in ‘the report-
submitted by Shri S. Santhyam on thé procedure
adopted by Kendriva Vidyalays Sangathan (KVS)
for selection and recruitment of various categories 1

~ of teachers who were appointed on provisional
contract basis, following decision is taken by the.
Ministry with the approval of the competent
guthority for immediate action :-

e e e 2 et g £4%

“The appointment of teachers. of various
categories who were appointéd on provisional
contract basis on the basis of the selection of
candidates for the recruitment during 20044)5
be regularized immediately.”

In this regard it is pertinent to mention that as ...
per terms & conditions of offer of provisional
appointment on contract, which was issued to all
such teachers, there is a para which read as :-

“In case, the -enquiry Committee upholds
his/her selection, the present provisional
appointment will be deemed as appointment
letter on regular basxs w.e.f. t:he date of joining
of the appointee.” :

In view of the above, you are therefore
directed to inform all the teachers (PGT/TGT/PRT) as
per the format enclcsed who were appomted on
provisional contract basis in the yedr 2005 in the
Kendriya Vidyalayas under jurisdiction accordingly.

It is further stated that the aforesaid decision
of regularizing appointment would not mean that the
service rules of KVS as applicable to:employees of
KVS from time io time and also other terms and
conditions of appointment have been given a go by.”

STV €Y A BRE W 71 a0 I o
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liberty to the Applicants to

s Ay s e T

12

A formai wae dlso enclosed with the order to inform all the teachers

(RGT/TGT/PRT) wie were appointed on provisional/contact basis m

the year 2000 tn the Prinmpal of the respective schools with the

instruction to deliver

of the same. wnrnvci Counsel for the Respondents submlgted that

since the order has heen xmplemented by the Respondent:s nothmg

subsist in the matters, Learned Counsel for the Applicants submitted

thal they have no instructions as to the regularization of services of

Y App!icunt‘; fowever, tearn@d Counau for the Apphcants

uub:mt’t.eu that the Apphcamonb may be closed with hberty to the

Applicants to approach the appropriate forum, if they have any further

¢

grievances. : Ty

3. Recording the said submissions e O.A.s are closed with

approach the appropriate forum, if they

liave any further grievances. No order as to costs.

the letter to the mdxvndual by obtam,mg receipt -

R
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Sd/VICE GHAIRMAN
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1. urlgn.nal npplic »tlon 1 100/ 9 006 o - | i
2. Mlisc Petltlun Ho. g "_,,_,_‘_,\l_‘____, / i
.atition No. R v
ey { - , | -
ion No. ' — ! k ,
gd SR | |
< "k s»/./w,g Axy ~____oj\ df’r -
A RIACN i ‘ |
s oS ) ,
dorb T «;)}-‘"-w' Hf’ . //( e AW}\ 4 .
plic;nt(S)..,&f,tp.,. ._(7,. , x_,f%
Gspondant(ﬂ ’.'.'K‘ occetououooovictgoi .
- 5 i - " '{\
£os " of the Trib&'ﬁ"ﬂ' | -
ToEos T the m,giatry Q oAt ¢ OrcTé-r' \ -
i T — *‘“"'“ hg 05.2006 P%esent Hon’ble 8ri I\ V Sﬂchxdmmndan
| N , Vite (hanman

|
!

’ tef&cham sa!ecwd m Kendnya V\dyalaya , .
aﬁlgathan (KVS,_.in . ' ' b

"lhere are 10 apphcants, who are

pry ceas’ of selection. '1110&311 t.hey have ;

1 gweﬁ' _appointn1mt_, in Qle reapcctive

s;:l oulg, their appomtmantﬂ- were  on

px'tin‘"iimux'l and contract basis which were

isgz. ed on U.u gluund that there s an

inm‘;i.\"'_,- against  the; “antire selection
, ¥

pro ess. It is further made clear that if the

Eni

ury (‘ommittna upholds the asoloction,
’thei appomtments will . be deamed as
apantment on 1egular basis from the
dutd of joining of - the appointecs.  No
:llb‘.l?:t‘, was issued- to the applicants in
rosppct of alloged - inquiry that. in bhaing -
ordeted by the respondants  on the
ad\ec‘iun, The provisional r-lppoijn'.men\:
was for one year, which was u’l'.))(to 30th
Aprxl%?OOb By the extm‘uon order dated
a , ; _ . . ’ Lontd o2

N,

Y



':ﬂio:A 10’0/0(5,

v . Contd/- _
AL 02.05.2006 27.04.2006 - the period . of provisional

appointmont i e/umdead upto 30.06.20006 i
or o0t COnG hm;un 4)! the eundquiry - piving its

report which ever [1:« warvlier.

s : : ]
TR S e g .
e e o

hMr. M. Umnda lemnad (,ounsal for

the apphcant submits- that “m case the

. ~ inquiry report is subnutted forthmth say

' _— tomou ow or th_hm a week the respondents~

J - are at hlwrty 'to take achon agmn«t the
' L apphumt«u Mr. M.K. Ma_)umdm lemnod

standmg ununal for the KVS submity that

\ ’ he would 1ke t,o gut instr uctmn.

Coﬁmdermg the 1ssue mvolved 1 am..
of th vww that the mtm'un ordez that has
been pghyed b_y tha counsel for the
a]pphcants as to the continuance of
amployment. up to the extended period ie.

30.06.2006 should be permitted at any

costs,  Accordingly, the' respondents ave
directed not to te rminute the qe.rvioe«n of the
nppll( s wﬂlnn e exdtended perind, 1.

.30.00.3000. Cou:mal for the xmpondeum 19

i also directed to get instructions as to

.whether any report hasi ‘been submitted by

the Enquiry Committes.

. oo Post. on 01.06.2006.

- .
) e o Clamdrang
e of Application @l T

| o b
‘ ste on which copv is ready : O 4l\e c7 l .
hate 0p Which copy 18 delivered ot‘l oS ' 0 6.

" urtifiea to be true copy P /fﬁL
. ; ;

A
Bection Officer tJudh)
Cc.a T Guv abat Bench
(2) uwahast-o.

2



CANTRAL ADMINISTRAT TVE TRI DUNAL
QUWAHATI DENGH:

. -RI GINAL AFPLEGATION NO 776 [ RE? €

S i

She fkegh T eoma= b 075

b Raspondants ¢~ Union of India g Ors
- ¢) No, of Applicant(S) - €

2¢ 1Is the application 1s +the proper formi- ves/ Nt

1, 2) Name of the applicat -

3, Whether nane g desription and address of the all pépers been
furnished in caus® fitle se Yes/ N&°

4. Has the application bicn dully signed and varified - Yoo b Mo
5, Have the copies duly signed 3= YesS / W
6. Have cufficiant number of copies of the application been'filed:—Yes/N@f'

7. wWhether all the annexule parties ar jmpleaded :uYes/Mﬁf
g, #hether English rranslation of ducuments in the Language : ves/ Mot

9, Is the application is inm time 4= Yas/No,

1, Has the Vakalatnama/

Memo of appearance/ﬁuthorisation is filed ;=Yes/NoT
11, Ts the application by 1FO/ IOV For Rs: 5/ 26 §» 32.4/26

12, Has the application 1s maitanable 3= Yes/ Mo

13, Has the Tmpugnzd Orcer original duly sttested been filed 3 Yes/NoT

attested £iled :-Yes/NOY
- Yes/Nﬁf

14, Has the ligible copies of the annexures dully
15, H=as the Index of ducuments been filed all avallables

r of envoloped pearing full address of the

‘«

16, Has the required numbe

respondants been filed s= Yes/ NO©
17. Has the declaration as requirsd by item y7 of the form:- Yes/ No+
18, Whether the rolief sought 2T sriees out of the single i~ Yos/ Bo7
19, sihether the snterim rodief 1s prayed for = ves/ NI,
25, In case of eondonation of delay is Filed is it supported s Yos/ W7,
21, wWhether this Cass ean be heard by Siﬁg&e~ﬂench/01vision nench s

52, Any other point i~

23. Result of the Serutiny with initial of the Serutiny clerk the

 applica£ion is in order -
L
Al | D qseb
A ) e | \@*@“ Qe
SECTION OFFLCER(I) o DEFULY REGLSTRAR




IN THE CENTRAL AL
GUWAHATI

{(An application under Section 19 of the Administrative Tribunals Act, 1985)

: GUWAHATI

O.A.No. Z7€ 12006

Shri Mukesh Kumar & O,
Ve

Union of India and Others,

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

13-19 Sep” 2003~ Kendriva Vidyalaya Sangathan (for short KVS) published an
advertisement in the Employment News dated 13-19 Sep’
2003 for recruitment of various categories of teachers for
recruibment vear 2004-2005. The applicants in pursuance o
the said advertisement applied for the post of Post Graduate
Teacher, Trained Graduate Teacher and Primary Teacher.
_ {Anmexare- 1)
21.12.2003, 14.02.04 and 15.02.04- Applicanis were asked io appear in ihe 2 siages
of written examination on 21.02.03, 14.02.04, 15.02.04,
May 2004 Applicants were declared sclected for appointment as PCT,
GT and PRT in KVS. However, after a lapse of about $/9
months all the applicants have been issued offer of
appointment provisionally on contract basis for a period of 1
vear with pre~condition thal the services of the applicants
siiall be regularized with effect from the date of joining of
the individual applicants depending on the outcome of a
report/conclusion/recommendation/findings  of the
enquiry committee set up with the approval of the
Competent Authority. (Annexure- 2 Series)

27.04.2006 Joint Commissioner, KVS, New Delhi intimated the
applicants that services of all the applicants has been
extended upto 30™ June 2006 or on conclusion of enguirv
giving it’s report whichever is earlier. {Annexure- 5)

The applicanis are apprehending that their services
may he terminated without passing any further extension
order om or before 300 June, 2006, therefore thev are
approaching before this Hon'ble Tribunal praving for an
interim of order of status quo till disposal of this Original
Application. '



AV

PRAYERS

Reliefs sought for:
1. That the Hon'ble Tribunal be pleased io direci the respondents to absorb

ot
.

the applicants as regular teachers in their respective posts with immediate
offoct at Icast with cffect from the date of joining in service with all

consequential service benefits inciuding seniority etc.

That the How'ble Teibunal be pleased io direct the respondenis io ailow

the applicants to continue in service in same capacity till applicants are

absorbed on regular basis in terms of prayer No. 1.

That the Hon'ble Tribunal be pleased to set aside and quash the condition

laid down in clause No. 7 regarding jurisdiction in the offer of

~ appoiniment letlers of the individual applicanis (Annexure- 2 Series).

Costs of the appﬁcaﬁon.

Any other relief (s) to which the appiicahts are entitled as the Hon'hle
Tribunal may deem fit and proper.

Interim order prayed for:

During pendency of the application, the applicants pray for the following
interim relief: - “ o

That the Hon'ble Tribunal be pleased to pass an interim order of status

quo restraining the respondents not to terminate services of the applicants

tiﬂdisposal of this Original Application.

That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed

for.
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Title of the case

Shuai

-Versus-

Union of India & Ors,

Mukesh Kumar & Ors.

v .
\

O.A. No. 776 12006

LX)

: Applicants.

: Respondents.

INDEX
i SL No. | Annexure | Particulars i PageNe. | .
1 - ; Application ISV ’
2. - Verification -13- .
3. 1 i Copy of the advertisement published in 49~ 20 A:
Employmenf News dated 13-12 Sep” U3.
i, 2 {Series) | Copies of the appointment letters. 21- 45
5. 3 | Copy of the extract of l"ne Article 58 of the ;
5 B 46~ 4T .
: | Education code for Kendriva Vidvalavas. |
6 | 4 {series) | Copies of the memorandum exiending the ' :
' services of the applicants upto 30% April ; 48-5 4’1
+ 2006 j é
7 - 5 "’ opics of the mcmo;andum éxtenﬁng the |
services of the ap‘pﬁéanls on or before 30% !(_ S5 -
tune 2006
7 6 Copy of the advertisement dated 12-18]
H -
| February, 2006. §5 ¢~ 51
] .

Date:- ,6,0’5’\-%



IN THE CENTRAL ADMINISTR,

GUWAHATI BENCH: GUW

_ _ Q\F [t’
{An application under Section 19 of the Admirdstrative Tribunals Act, 1985}

ATIVE TRIBUNAL
' ATATL

/2006

0.A.No. 77 €

BETWEEN:

1.

3.

'l(J’_‘j

CShri Mulcech Kumar,

S/ o- Ghri Jai Bhagwan.
Working as TGT (Hindi).
Kendriva Vidyalaya, Aizwal,
Project, Pushpak.

C/O99 AFO

Shri htendra Kumar,

S/ o- Shri Kaghi Naresh,

Working as PRT

Kendriya Vidy la"a, Aizwal,
’roject Pushpak, C/O 99-APO.

Shri Sitaram bukunva,

S /g.. cﬁw’rj_ Sn &1 Mal,
Wor&mg as PRT
Kendriya Vidyalava, Aizwal

Project Puohvak, C/ O 92 APO,

Shl'l Ravi Bhusan 51 l\]l\}.ﬁ,

\‘Voxhng as TC—T {Social Studies)
Kendriva Vaiava, Aizwal,

Pr; P ﬁ}.\ /O 99 APO,

Shri Ajay Sharma,

Norking as TGT {Maths)

o
- Kendriya Vidyalaya, Aizwal,

Project Pushpak. C/0O 99 APO.

Shri Ravi Rajesh.

Working as TCT (Science)
Kendriva Vidvalaya, Aizwal,
i IU}L il 1151:1,“'&}.{. C!,O 99 APG

3
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- Govt. of India,

Kendriva

The Union of India,

’?enrpsenfpd Bv Qprr Ty o _h

Governmeni of mdm, ‘
Mindstrv of Human Resource Development,

"‘Te‘;f‘\‘7 Pn] 11;1- 11.\10@1 .

The Commissioner,

Kendriva Vidvalava Sangathan,
18, Institutional Arca,

Saheed Jeet Singh Marg,

New Delhi- 110 016,

The Assistant Commissioner { A._m{ & jE I

Vid fala"a angathan,
18, In ‘ibahor al Area,
Saheed jeet Singh Marg,
New D }l 110 016,

Assistant Comundssioner,

Kendriva Vidyalava Sangathan,
Sﬁ\‘;hﬁl‘ 1\,c6 IO,
Regionai Office,
Hospi tal Rond,

DETAILS OF THE APPLICATION

on is made

l-w!
[LY1]
v'\
m.

Particulars of the order (5} agagmt which this

Mne o Kuaman

tJ
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v

LY

HHS "““hu}h{vh s made not against any par Heular or dC? but pm}‘ing fora
direclion upon e resgondenis {o {real the applicanis as regular ieachers

at least from the date of their ioining in service in the respective posts with

all comscquential scrvice benefits **f‘ludmgp scmo"lh and monctary

benefiis, pursuant io their seleciion againsi ihe exisiing vacancies for the
recruitiment vear 2004-2005 in the cadre of Post Graduate Teacher, Trained
Craduate Teacher and Primary Teacher in the Kendriva fid.}'ai.aya
Sangathan as per the adverfisement published in the Employment News
dated - 13-19 September 2003 and further be pleased to direct the
respondents to allow the applicants to continue in serﬁce in their
respective posts till passing of the necessary order of reguiarization of

’

their services.

Jurisdiction of the Tribunal:

The appﬁmntﬂ: declare that the subject matter of this application is well

within the jurisdiction of this Hon ble Tribunal.

Limitation:

The applicants further declare that this application is {iled within ihé
limitation prescribed,mdef Sectioh— 21 of the Administrative Tribunals
Act 1985,

'fs of the case:

That the applicants are ¢ citizen of India and as such they are enuted to ail

the rights, protections and privileges as guaranteed under the
Censtitution of India. All the applicants are working as Post Graduate
Teacher, Trained Graduate Teacher and Primary Teacher in Kendriva
Vidvalaya, Aizwal. C/O 99 APO P;o ject, Pushpak, Mizoram under the
administrative control of Assistant Commissioner,-Silchar & eglon Al the

applicants have been appointed and posted from outside the NE Region

W\w Koo
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single application under Sec 4 (5) (a) of ihe Ceniral Adminisiraiive Tribunal

! - 13, ory R " 2af o~ o~ o S Eogn Fam 3 an §3
aa weedure) Rules 1987 as the relief's sought for in this application hv the
i . . JUSTRRFS | Sy i - < - oy o
applicanis are common, theretore, they pray for granding leave to ap’*noa:gh

—

the Hon'bie Tribunal by a conumon applicaiion.
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tnat the l\cu iva Yivviuava buugai}}m (‘Gi snort L\VS; pt.{uu::h\:u ait

V advertisement in the Em movmmt News dated 13-19 Se **&mba 2003 for

recrnitment .o the various categories of posis of Teachers in the KV, the

short TGT) and Primary Teacher {for shori PRT) Wi:ln_n the stipuiated
period. The respondents on scrutiny of the individual “p“}iu‘ﬁﬁrx“, found

3 k} » i 3 i3 %
applied and as:cy.rs__i_-g} v all the applicanis have been asked to appear in the
PRI WD UVIIY. Y. T DM o SO REEY D SR, ] v s st idonan  dovin PRIV B e §
Wit airiinaison \f.ua\ ::tag'b; Uil .:..}..1; 2003, written tost {second st AV

15.02.2004 and again they have been asked 1o
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That it is stated that the advertisement and the selection process has heen
I - ~ . -8 RITY A AANT e T - 11
carfied  oul ig, ilie {enure of NDA (Nalional Democt Alliance)

Government, however, the results of the said selection was declared in the
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< » - - k]
thereafter. It is also made dlear in case the enquiry committee uphold thei

That most surprisingly atter a lapse of about 8/% months ali the applicants

'-.5'

ppoinitment prov uona on contract §

Cu
o)

=N
Pant

respective caiegories for a period
services of the applicants shal be regularized with etfect from the date of
joining of the individual applicants depending on the cutcome of 2 report/
conclusion/ recomnmendation/ findings of the Mqujry copuitiee sel dp
"vith-the 'apmovai of the Competent Authority to conduct detailed enguiry

into the procedure adopted by .Kiem‘ iriva Vidyalaya &5 nfrathrm for selection
of candidales for teachers by employing i)fiva.;e agency and give, inter-alia
report/ conciusion,’ recon{mendation," ld:ngs to ascertain as o whether
any candidate has received any madue advaniage hy virtue of procedure
adopted bv Kendri iriy va | Vidvala; 1 Sangathan for the selection and

racruitment of ireachers for the vear 2004-05. Itis ?.'urther stated in the said

T‘YQU}Q}(H'! al annreoiniment order that this ﬂvnmegonn i annmﬁmpn;; ic for a
period of 1 vear or on conclusion of enguiry giving it's report whichever is

earlier. It is further clarified that this provisional appointmient is purely
temporary and will not confer any right for regularization, seniorify eic.

except in accordance with the terms and conditions laid down therein. iLis

im'tner stated that in case before completion of the said enguiry if the
r*m"od £1

bv the offeree and the discretion purely vests with the offerce. It is also

clarified that in case the enguiry mtmmttee upholds their selection the

present provisio 1at appointment wrill he deemed 2as appointment letter on
regular basis with offoct from the date of joining of the appointee but if the

enquiry commitice gives a report/ condlusion,/ recommendation/ findings

to the erfprt that their selection has not been carried out in accordance with

the selection procedude then the present offer will be withdrawn. However.
ali the selectees will be given age relaxation to the extént of 1 vear will

o]

be deemed fo be eligible to parficipaie in the next selection proces
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sis in their.
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7eat expires then thig pmvisiona“s appa&n*m;...eni may he renewad
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ihe Kendriva Vidvalaya Sangathan has invoked ihe jurisdiclion of the
Central Administrative Tribunal by issuing necessary nofification as
required under the provision laid down in the Administrative Tribunal Act
1985 and as such in viclaiion of the provision of ihe relevant Act 1985 the
Sangathan cannot restrict the jurisdiction for filing ‘ourt cases in Deihi
alone, such action of the Sangathan is in contravention of the provisicn of
Section 14 of the Adminisirative Tribunal Act 1985. Moreover, the Prindpail
Bench of the Central Adﬂmﬁaﬁ#e Tribunal is functioning fraﬁi Delhi
itself .mh Benches in different places, howev er, Central Adminisizative
Tribunal is treated as one unit and as such filing of any application before
any other Bench other than Delhi shall also Yable to be izeated that the
same has alsc been filed before the’CAT Frincipal Bench. M reover, the
Benches of CAT arb fu:xéﬁonjno in different places other ‘tban Delhi to
enable the employees to file cases within their own region and also in view

i :

yurden of cost of the litigation, as such

{.-1

of the intention to reduce the
Sangathan cannot compel the employees to file Court cases within ‘Lhe _
jurisdiction. of Delhi, such actmn of the Sangathan in fact curtailing the

fundamental rights of the employees to approach the ¢ -ompetent court of
law and as such Clause 7 of the offer of nppoinmlem': fetter is Hable to be
struck down and acc mdmo!v the Hon'ble Couri be pleased to set aside and
nash Clauge 7 of the offer of appointment iett er and further be pleaged to
admit the instant Original Application for adjudication of the grievances of
the applicants. Moreover, in terms of the provision laid down in Article 58
of the Education Code for Kendriva Vidyalayas (Published in 2004), it has
been specifically stated that in case of any dispute or claim nrising as 4
result of emplovment under the Sangdthan the Central Administrative

Tribunal alone shall have the jurisdiction Thefeiors», respondent San ngathan
cannot violate the provision laid down in their Education Code in order to.
restrain a particular secton of the emplovees from approaching the

difforont B ihiated in ofheor .nlacog than Telhi. Therefor tha
gaier t bBendr situated 1n other .places han Poihy, rotore, he
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Hen'ble Tribunal be pleas Vd to sot aside and quash clause No. 7 7 of the offor

of appoinimeni leilers (Annexure- Z Series)

-~

A copv of ihe extract ob the Article 58 of the Fducation vode for

Kendriva Vidyalayas is enclosed herewith for perusal of Hor' oie

Cont

Tribunal as Annexure- 3,

That it is stated that the applicants came to learn that the enquiry

e P o
. - e . 3 > Y
committes which was set up n" the Government to conauct e*ﬁ,q' v inio

P -

the procedure adopted by the hv* for selection of candidates for teachers

hy employing private agency to ascertain as o whether any candidate has

P te BN o e - e

raceit v undu sia oa Iy i £ dur i the KVS
received any undue advantage by virtue of procedure adopted by the KVG

during the feamm’ﬁm year 2004-2005 in fact submitted ii's report to the
Government long back by the first enquiry committee so far the applicants
came to learn that in the said report no procedural infirmity as regard

_selection of teachers is found but the Government was not happy with the

report of the First Enguiry committee and therefore the Government again
set up another committee for conducting the enquiry afresh and for
sabmission of a report as per liking of the Government but at this stage it
may be noted that it is almost ahout 2 years have elapsed from the date of
declaration of the resu_{‘t' but the subseguent enquiry committee ould mot
submit it's report o the Covernment and as a result the emplovees are
always working under the threat of termination of their services. it s
relevant to mention here that the services of all the applicants has been
extended by the Assistant Comunissioner, Silchar Region upte 30% April
2006 or on c'_c.»m‘_!usie'n of enguity giving it's report whichever is earlier und
the said decision is comumunicated through separate memorand
individuallv to the applicants, one such memorandum bearing No. F.2-.

16/ TS /2005-KVS {SR)/21334-36 dated 20.01.2006 addressed to Shri M.

7

LI r - ;‘ - - .a
Kumar, applicant Neo. 1 is also enclosed along with other similar

memorandum served upon the applicants.

Mauteay— kmanc
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the applicants have gone ”\ro* 1gh the rigorous process of sclection which
includes 2 siages of wriilen tesi as well as inierview and ihey have
sﬁccessﬁﬁi came out through the process of selection and finally selection
list has been published by the KVS recommen wding the » names of the
applicanis s for appoinimeni io ihe respeciive ca tegories. The applicanis are
not at all concerned with the selection procedure adog ed by the
Covernment of India, however it is at the instande of the Covernment the
applicants appeareﬁ in the r_igérous system of selection and ultimately
came out successfully in' the said selection ProCess. The advextisement was
published for regular recruitment of the teachers in the cadre of PRT and
TGT for the recruitment vear 2004-2005 as such they are entitled to be
absorbed on regular basis in view of the fact that they have been duly
selected after obse ving aL formalities reqmted under the Jaw, therefore

ection of the appucams canno"c be quesnoned at thl« belated stage. .

That it is stated that the selection has been COndu(‘u:u in a very fair manner

and - there was no favouritism or no undue a.d.vantage gmnt&_d to any

candidates in the process of selection as such. the allegation of undue
adyantage and decision of msponucnis Union of India to conduct an
enquiry to ascertain as to whether there i3 any procedural violation in the

process of selection, which has been conducted by engaging a privaie

agency are after thought and same has been done with an ulterior motive to

deny regular appointm.ent to the applicants against the vacancies of 2004--

2005. Tn this connection it may he stated that similar aslecHon nrocess has

been adopted by the Covernment/KVE Qurin the period from 2000-2063
and all the seiected teachers have been reguiar] v ap pointed as teachers as
such denial of regular appoiniment fo the sim imilarly sifuated applicants on

C e 3 - - .
the alleged ground as indicated above is ohly arbitrary, illegal and unfair

Tesimy

indi

=

intion o
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cannoi be sustained in the eve of law and the applicants are liable 1o be

i >

treated as regular teachers duly selected through established procedure of

21 .3'\ L n‘!‘!"’:‘\l

o { Auv} E\n inacns o An~lasn bhe
ALY L ANIRE L7 eWTRAL & FA\. ‘J.‘\—l“ v ) ¥ LA 5

law and as

7]

treated as regular teachers from the date of joining their services and

further thev are entitled fo all consequential service bemefits including

¢ .u = < k] % 1 k3
That it is stated that aithough order has heen passed by tha competent
RIS VUL SN s 5. 30N Ve et mme L B mmem b e b T ~221 o PR
authority exteniding ine services oI the applcanis out st inev aie

convinred and reasonablv appreheénding that their services will be

torminated on or hefare 30.06.2006 in terms of the exiension order issnad by
Vs -

.. T P Y. B S ,.L TSI

the Joint Comutissioner & VS

in the circumstances stated above applicants finding no other

alternative aprroaching before this Hon'hle Trikunal to protect the right
R B SR N, JUREAN SR | - U VUV IURNT. SN ORGPV SR 3 WU B SURGPRE & Sapn
and interest of the applicanis Uy passing an appropriae order directing th

respondents to regularize the services of the applicants and tll such time

the applicanis he aliowad fo continue in their respec

That it is stated that the KV5, New Toelhi sgain issued another
advertisement in the Fmployment News dated 12-18 February 2005, for
recruitment of teachers in the cadre of PGT, TGT and PRT for filling up the
vacancies of 2005-200A, where appiications have been invited latest by
25.03.2005 without regularizing the services of the present applicants who

04-7605. Therefore it appears that re sprondents deliberately delaving the
£ Ey w v prg -

~ H g s i i3 mmevie [ - . a - +
regularization of the appiicanis on ihe prelext of enquiy repori a nd
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'ﬁppmach this Hon'ble Tribunal for profeciion of ibeir righls and inferesi.

it is relevant to mention here that many er the appman s either

orlly for any other Governmeni job, affer acc gimce of ibe offer of

appointment in KVow ith the anm:maﬁon that since they have tared weil in

G SCG e Ca W

the interview and doclared sclocted on the basis of their porformances in

the interview as such they are likely get absorpﬁon on regular basis, but
surprisingly till date their services has not been reorule,ﬂsed on the pretext

3 y ) i 1.3 - 1 7§
of pendency of the enquiry rnpor . therefore Hon'ble Court be pleased to

~ direct the respondents to treat the applicants as regular teacher at least

from the date of their pining in KVS.

(A copv of the advertisement pu bhsh in Emplovment News
dated 12-i8 February 2005 is enclosed herewith for ﬂem‘m? of

Hon'Hle Tribunal as Annexaie- &)

Gunds for relief (s} with lecal provisions:

For that, ail the app plicants pursuant to the advertisement issued in the

. I

umr oyment News dated 13-19 September 2002 against the vacancies of -
t’ne recruitment year 2004-2005 have applied and have undergome
rigarous selection process and thereafter declared sejected for the posts of
PGT, TGT and PRT in the KVS as such the ey have acquired a valuable and

iewal right for appe cintment on regular basis at least from the date of

joining in their respeg'tive nosts.

regular basis from the date of joining in their respective posts.

Mt [Gums



911

{5

W
s?"l

[rl
-
Ee

Yor that, the rigorous selection procedure have been adopted at the
instance of the Government for aprrk.igmml.t of teachers on regular basis
inn the KVS as such the same Government cannol ¢ uestion the validity of

the selection procedure on the aileged ground that private agency has

been engaged for selection of the teachers as such respondents Union of
India are barred by law of esloppel, acquiescence ai d waiver (o conducl

~

T thai:, during the year 2000-2003 similar process of selecion has been

ted by the Government/KV5 fmd all the selectees during the year

Y MUY, i ; . o | MRS o £ ey [
2000-2003 have been appointed on regular basis, therefore Governmwent
PE

" cannot raise the question of validity of similar selection process while

Y- T TR IS I R S AN . TR T $3.
adopted during the recruitment year 2004-2G05 more so when ihe
3““:1‘:--411&4:" atrn  faann dAaciaen and ml-nc{ At alwenade  snnainted on
u-“./zJu\«mlM’ ANKA W S [l WS R M&\,L%L " \AL P LW LP\‘N\» AR LNA, SAKA L RA N V‘ A, /’4/\’! le\,“ wry

provisiopal basis otherwise such action of the Government w.iii ied lo

differential treatments towards the applicants which will be in violation of

Article 14 of the Constitution of India.

For that, all the applicants are gualified to hold the respective posts of
teachers having beilliani academic career and came oul successful in {ie

rigorous selection process without any undue i'avour or undue advantaye.

For that, the selecticn ﬁa besn condh c;ef‘z on ail India basis and oni v the

LTV, B L 3 . ., ] T L 3 S - 3L . :
alented candidates have been selected/recommended for appointment o
N £ 3n
the posts of teachers.
T .5 bl el e e B3 e T - : 1
Tor that the applicants have applied tor the respechive sasts of teachors

RO » s Al s % it & T zire Tt T et
long waiting for abmost a vear. the applicants have been appoinied
provisionally subiect to outcome of the alleged enguiry report which is not
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sustainable in the cve of law rather a plica areon o he ointed

For that it is learnt that the enguiry commifiee set up by the Government

initially did not find anv infirmity in the process/ procedure of selection of

the teachers hut the Government not heing satisfied with the findings of
— PSSO SV - = s ot g PO OISR, VU U . G & 5
the 1 enquiry conunittee, again set up another enquiry comumittee so that

of the vested circle working in the Government 'n.nf such the enguir

1 PR T Y 73 U
uus Or‘f:u ut:x&_v O Ul oeran

Kendriva Vidyalayas, the jurisdic iion lies with the Ceniral Adminisiraiive

Tribunal as such (lause 7 of the offer of appointment letier catmot ove

"

» 2 3 rwd - - he
ride the provision laid down in the Hducation Code and moreover,

.
-

-
7

provisions of ' Education Code she ali prevail over the Clause 7 of offer of

appointment letter as such the clause 7 of the offer of a ppo cintment is void

or that :gnpii anig are anpp ywrohondi ing thoir service s may e terminated or

s s ] PN GRS T £ I
2 oif tne airection

PR TSSO | P i Iy th T,
LY wili pe oustea on or petore .)0 junc

-

e extension order dated 27.04.2006/28.04.06 ¢ Annexure- 5

8
:é
B
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.1 .
it agaiist the vacancies of the

b}
L
o
-
H
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E.
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tagal right for regularization of their services

- - - - - -
x4 1 » i TR S, 3 a1 iy 34
hat the applicanis daclare that thev have exhausted zll the remedies

available to and there is no other alternative remedy than to file this
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Matters not previously filed or pending wit h anv other Court,

The applicants further dedlare that they had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the fu}vecf matter of ;h;;s
apphication nor any such application, Writ Petition or Suit iy pending

before anv of them. .

lReiief {s) sgught fon

Under the facts and circumstances stated above, the apphcanis humbiy

3

ray that Your Lordships be pleased to adinit this application, call for the

records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may. be shown, be pleased to grant the foliowing relief(s):

&

That the Hon'ble Tribunal be pleased to direct the respondents to absorb

‘.

the ”p plicants as regular teachers in their respective posts with immediate

offect at leact with effect from the date of joining in service with aill
consequential service benefits inciuding seniornity etc

That the Hon'ble Tribunal be pleased to direct the respondents to allow
the applicants to continue in service in same camdt_v tili applicants are

That the Hon'ble Tribunal be pleased to set aside and guash the condition

B

i2id down in dause No. 7 regerding jurisdiction in the offer of
L

appointment letters of the individual applicants (Annexure- 2 Series).
Costs of the application.

Any other relief (s} to which the applicants are entitled as the Hon'ble

Tribunal may deem fit and proper.

Interim order prayed iomn

M S Kama



L]
o

8.2

NS

froain

. " 5 . - ~ .
MNysmina nondancs af tha 2 hra OV "!‘\r’\ «‘xt\1‘\i1ﬂﬂ1\ T FYPOET ‘-{\1‘ el ni]n'ur}rnv
[ R 1 LIl{.‘} k/\ ARSALLLIL Y R s wags SELOANS R, l.r- ALARAP RS Y ARSL wlrG AU VY 1y
‘

That the Hoo'ble Tribunal be pleased to pass an interine order of status
yao restraining the respondents not to terminate services of the applicants

That the Fon'bie Tribunail be plessed to divect the respondents that the
k) 1

Y

\AA

slication shall not be a bar for the respondents for
consideration of the case of the applicants for providing relef ax prayed

for.
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presenily working as TGT (Hindi} in the Kendriya Vidyalaya, Aizwal,

AL e Agmaall and PO B
MIZOTan, appicant NG, 1 I

authorized by the others to verifv the statements made, in the Original
Application, do hereby verify that the statemenis made in Paragraph 1 to -
4and 6 tl}ig arc true to my knowledge and those made in Paragraph 5 are
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Employment News 13 - 19 September 2003

~19- "ZMZHL@‘

yalaya Sungathian (k.V.S.) an autonomous organization under the Ministry
urce: Uevelopruent, Napariment of Higher Education and Secondary
of inai invites applications In the prescribed format for recruitiment of
teachers for ihe year 20042005 rom Inthan Nationals for filling up of vacancies and drawing

o paneloic ates for tha pentod upto 30th Jure, 2005, The following posts as pe: delaiis
given beiow are proposed 10 be Hiled up in the Kendriya Vidyatayas spread all over India. 1
“~  PART-|
- 1. POST GRADUATE TEACHERS IN
i) Engusn it} Hingi (iii) Physics (iv) Chemistry
{vj Coonomss ivil Comrmnerce (vii) Mathematics  (viii) Biology
(ix) History {x) Geography T

PAY SCALE : Rs. 6500-200-105¢

UPPER AGE LIMIT : 40 YEAR3 {as on 01.01.2004)

ESSENTIAL QUALIFICATIONS -

Essential : .

11 Two years integraied Po.. Graduate M.Sc. Course of Regional College of Education
¢f NCERT m the conconod subject with atleast 50% marks in agyregatz or
fasters Uegree from a rezognized University with at least 50% marks in aggregate in
the following subjects - :

[ are English

HEON Y Hingi

I ¢ ®GT (Physics) Physics/Eleclronics/Applied Physics/Nuclear Physics
¢ PGT (Chenvstry! Chemistry/Bio Chemistry.

l e PGT (Ecunonucs; Economics/ Applied Economics/ Business Economics
L PGT (Commerce) Commerce with Accounting / Cost Accounting /

Financial Accounting as a Major subject of study.
Holder of degrees of M.Com in Applied / Business
Economics shali not be eligible.
- - Mathematics/Applied Mathematics .
ey . 3otany/ Zoology /Life Sciences/Bio Sciences/ Genelics/
Micro Bio1ogy/Bio-Technology/Moleculaf Bio/Plunt
Physiology provided they have studied Botany' and
Toology at Graduation level.
PG (Histary; . rlistory
i PG Ecogiapny, tieography
) B.Ed. or equivalent qualification from recognized University.
i Proficiency i, 1#aciung through Hindi and English medja.
Desirable
! Kpowiedge ot Computer Applicat ons.
{2. TRAINED GRADUATE TEACHERS IN
iy English  Hinet (i) Social Studies
w) Sewence v Sanskrit (i) Mathematics
| PAY SCALF . R 560-175.9000 . '
\,L’.;’PCH-I’«(}E MIT - 53 teurs tas on 01.01.2004)
QUALIFICATIONS: .
‘ ¢ g degiee course of Regional Colleges of Education ol NCERT it
: The conzerned subject wit: at 'oast 50% marks inaggregais, ur Second Class Bachels:'s
! Degree with at least 502 rmarks in the concerned subject(s) and in aggregate
mncluding  el~ztive and Languages in the combination of Subjects as under :
H a For TGT{English) English as an elective subject at Degree level,
’ b. For TGT{Hindi) Hindi as an elective subject at Degree level.
I c. For TGT(Sociat Studies) - Any'two of the following : .
History, Geography, Economics and Pol. Science of
which .
i - Onemust be either Histroy or Geography.
d_For TGT(Science) Botany, Zoology and Chemistry, :
¢ For TGT(Sanskns) Sanskrit as an elective subject at Degree level.

e PGTi

|
|
{
\
i
1]
i
]
!
!
i

T Far TaGimaths) Maths, Physics and Chemistry,
-1 B.Ea. o equivalent quaiication from a recognized Universily.
o Preheiency in teaching through Hindi and English media.
Uesirabie
K., of Computer Apntizations.
3. PRIMARY TEACHER
PAY SCALE . Rs. 3500-125-7000 . . .
UPPER AGE LiMIT : 30 Years (as on 01.01.2004 )
ESSENTIAL QUALIFICATIONS  + - i -
Essentiai : e
Sem Racondary ((lass Xl with 509 marks” .
it sonar sorand iy folaes XMNAUBEQ or er i ot an
. ‘ : ugh Hindi and English media, -
Gesirable oD ke s
“nowledge of Comauter Applicaiions,
RESERVATION Lo )
"he reservation of vacancies ivi 52, ST, OBC, Ex-sqiyicpmen and Physically 'hanﬁiga‘pn
:andidates wili be as per ruies of the Bovernment of India. A person who has §8Fved in ah,
Jank (whether as combatant o as 3 non-combatant } in.the Armed Forces (Army, Navy anli-
wi Force; will only be eligible for reservation for Ex-servicemen, However,- numperk;?

2ancies for SC/ST candidates is more on account of backlog of vacancies., -

) PART-1I - -
(LIGIBILITY OF APPLICANTS | ‘ . o -
Aapplicants must ivilit he eusentia; fequirement of the post applied for and other condition,
hpulated.in tins autveruseent as on €1.01.2004. Before applying they musf satis i
remselves th the essential qualitications prescribed for various posts. No
iy will é
'?\\c-'pﬁqsess:‘on of
GERELEXATION
' u\fmon D upper age bt will be as under * ) :

‘a)l Uptd a madimurn of Five yearsin the ease of SC/ST candidates.

(M)~ Ups makimum of Thiee yeass in the case of QUC candidates.

) Upro & maxinum of Five years for persons who had Crdicarily been domicilid
it the State of Jarnmu & Kashmir during 1 1 80 10 31,12 8a.

@ Upioa macmum of Ten vears for women o

-2 does not entitle candidates.to te selecto.

7)) KENDRIVA VIDVALAYA SANGATHAN
ey RECRUITMENT FOR/THE,POSTS OF TEACHERS

ne presciibed essential qualifications are the minimum and the

e SRS crmssevoresisor AR 1255

(4] An ex-servicernan who has put in not less than 06 months continuous service in
v this Armed Forces (Army, Navy ang Air Force) shall Le allowed (o deduct the
period of such service from his / her actual age andif the resultant age does not
excead the maximum age limit  srescribed for ihe pos! by more than 3 ypars
he/she shall be deemed to satisly the condition regarding age fimit. This is
applicable for the posts of Trained Graduate Teachers and Primary Teachers
only.,
(9)  Upto a maximum of 10 years in the case of SC/ST candidates and 8 years in ihe
case of OBC candidates serving &s Giovi. employees in accordance witt: the
Govt. Of India instructions. An applicant claiming age relaxation under thic para
should produce a certificate from his/her employer to the effect that he/ shie is a
Govt. servant as on the date of advertisement. :
(h)  Upto a maximum of 10 years in the case of Physicaily Handicapped.
EXCEPT PHYSICALLY HANGICAPPED CANDIDATES, ALLTHE CONCESSIONS
MENTIONEC ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE
FOR MORE THAN ONE CONCESSION ONLY ONE OF THE CONCESSIONS OF THE
RIGHEST PERMISSIGLE LIMIT WILL BE GHANTED.
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE
WILL BE ALLOWED 15 YEARS i.e. 10YEARS FORP.H. AND 05YEARS FOR SC/ST.

PART - i)

-l Application must be submitted in the prescribed format published in Annexure of
this advertisement. The application format can also be downioaded from the
website of the sangathan www.kvsangathan.org .

Il Candidates desirous 1o apply for more than one pos should submit applications
fol h post. accompanied by the pres:iibed fee and necessary nclosures for

each post in separalg envéiopes.
Wi Applicants cannot apply for more than one subject in each category of post
_i.e. one subject in PGT and/ or one in TGT.
W7 Envelope containing the application must be Superscribed In bold letters as
"APPLICATION FOR THE POST OF . .
V.. Duly filled in application must only be submitted latest by 27.10.2003 to:

KENDRIYA VIDYALAYA SANGATHAN
POST BOX NO.4624
NEW DELHI-110 016.

EXAMINATION FEES / APPLICATIOM FEE

1. Candidates will have to pay a NON-REFUNDABLE FEE OF Rs. 250/- (Two Hundred

and Fifty only) by demand  draft only in favour ot 'KENDRIYA VIDYALAYA

SANGATHAN'payable at New D hi along with his/ :e7 application . The fee sent

through IPOY Mongy Order/ Crossed Cheque? Ciriency nue or  ihe Treasary Cheillans

etc. will nol be accepted by the Sangathan and such applications wili be reated as
having received withou! fee. Separate e 51 b poid thyguan soparate
€acn ;' sst arphed.

The 1e1und ot the lee will not be ailowad am case

3. The bank crait shoule be vaiid for at ieag! © MUNMES s Bie date of ounbcator
advertisement.

4. No fee is required to be paid by SC/ST'Ex-serviceraen categories. Physically
Handicapped persons are also exempled from payment of fee subject to the
subrmission of prescribed Medical Certificiue issued by a Giovt. Hospital duly signed by
Chiet Medicai Officer.

————— -

~r

—
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PART - Iv s
MODE OF SELECTION

1. The Sangathan will hold written examinations for the recruitment to the above
mentioned posts at Ahmedabad, Bangaiore, Bhcpal, Bhubaneswar, Chandigarh,
Chennai, Delhi, Dehradun, Guwahati, Hydarabad, Jabalpur, Kolkata, Jaipur, Jammu,
Lucknow, Mumbal, Patna. :

2. The centres for the examinations as mentioned above are subject to change at the
discretion of the Sangathan . Every effort will be madetoallot the candidates the
centre of hisfher choice for examinaticn However the Sangathan may at us
discretion allot a different centre to the candidate when the circumstances so
warrant.

3. The mode of selection shall include a writtzn test’ examinaltion. professional prachce
tests, proficiency tests, and personal interviows. .

4. The written examination will be conducted in two paris i.o. one of Muitiple Ovjectivey
Type and another of Descriptive Type: in e Descriptive Type  examination. oniv
those candidates will be allowed to appear who qualify in the multiple objective
ype examination and no weightage of this examination will be given. The details

., 9f both the examinalions are as under:- :

isi ‘S'mge +  Muitipie Ubjective Examination (i be Hela On 21,14.2003
Post Difficulty Duration of ! No.of !
Level Exzmination ‘!Questions !
i : ] 1
1. Primary Teachers ] +2Llevet 02 hrs, ! 20
o S e i {(8.30iws 10 10.30 hrs) | |
2, Jrained Graduate Teachers |  Graduation ' 02 irs. i 120 !
N i (11.30 his 10 13.30 hrs) !
3. Past Graduate Teachers Post Graduation | 02 hrs. | 120 .
1 (14.3 hrs 15 16.30 hrs) j :

The place of examination will be intimated to candidaies separately, .

Stage !l - Descriptice Type Examination (ts judge the subject competence)
To be held on 14* and 15® February 2004,

e S .
’—‘ Post ! Difficulty Leve! i Duration of Examination |
1. Primary Teachers +2Level I 03 hrs.
2. TrainedGraduate Teachers

Graduation 03hrs, |
i

3. Post Graduate Teachers Post Graduation ! 03 hrs. -

A written test of 02 hrs. duration will also be held of alt candidat:. s who qualily the lst slage
examination to judge their bllingual competence. The difficully ievel of this test will be of
+2 Level,

5. The Sangathan may/ may not take any scrutiny of applicatisns for eligibility belore the

e EYYNH
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TEENINg test elc. at their OWn 1ish ,Tvnerergre‘. before submitting the application, the
indidate must 2nsure ‘thal hesshe fulfills the eligibility critsria as laid down in this
fyertisement. His/her candicature wil be purely 'p;oy:’sional subject to eligibility
g verilipd afterthe tesiand’ orinterview,
:ndidale_,wno has beer aliowed to appear for the wntter
Vpresumd tihal he: she is ehgivle for appontment to ire post.
e Sangail®in reserves the tehit o cancel his/ her candidaturg at any stage of the
lecticn 11t is not as perthe provizions taid down in this advertisement.
@ decision of the Sangathan about the mode of selection to the post and eligibiiity
aditions of |he applicant shatl Le final and binding. No correspondence will bo
feiaines in this regard
ENTSTO BE ATTACHED W!TH THE APPLICAT!
d Bank Dratt of Rs. 250, (Two Hundred and Fifty only) in favour of Kendriya
¥aiitya Sangathan, payable it New Deihi.
. &307utsea and selt sianiped post card b
sther document (o be attached. .
'k FO i LQ_F_T_AFEQ[QATION(S) :27.10.20¢3
2FOR TILLING UP THE APLICATION FORM
Sohust B the Guniication form publistied in Annexure to
PNy ilaae tin onginal or may get this form photocopied or typed
18C3p size white paper (21 cmsx 30 cmé) in double space on one
ChbRI o1 on d applieation  farm #nsuring that its format is
Wi osame as published by Sangathan in this advertisement or may down
i lom the Jangathan website uwhysangathan.org . While filling information
ly inboxes relating to name, aildress, father's name etc. one box should,be left
ank between the names / words in block letters only. Ahplication Forms will"not be’
polied by the Kendriya Vidyalaya Sangathan or Kendriya Vidyalaya {s). *
nididates admitted to the examination will be sent Photo Admit Card permitting
an fe take the examinalion. No candidate will be parmitted to appear in the
amination without the Admit Carc. ’
-feveiving the admit cards, candichites should verity thatthe photographs, signatures
wEnded on the application form and altendance ‘shee: and printed on ‘the admit
¢ sredentical and there is no variation of any kind in the photographs and signatures.
Ny variatio dinthe siy:atures appended by hjm{her at ditterent places, his/
candidalure will be cancelled. 5
2 application forms are lo be Brocessed in computerized system, candidates should
& speciai care that entries mads in the application form are clear, legible and
=plete. The candidate will be solely cesponsible for anj} adverse decision on his/
candidature due 1o illegible or misleading entries. Appi:zations which are illegible
weincempletely/ incorrectiy fihed, not accompanied by e prescribed fee shall be
nmanly rejected. '
3 candidates should nole that 1.0 request for change ot s.bject or Post or centre as
wated onginally by them i the application form sheil be entertained by the
agathan under any crcumistances
+ie filing hisfner application form. {he candidate should «arefully decide about his/
“chaice of the subiec! or post nreference of the centie of the examination, If a
than one post in TGT/PGT or the names of

< DAL WIDE Caiiened,

lest and! or interview, shouid

1THE APPLICATION

y altixing postage stamp of Rs.6/-.

this

RSRIvIVIA

fdnole ihat in case & rammunication is recived by the S
-his/ ner present employer. withiwiding the candidate from appearing in the written
interview, his/ her applicatio: candidature will be-rejecied.

‘Cted candidates will not be informed of the result individually for stage -1
mnation but it will be available on. website www‘kysa‘ngalhan.org 0n 20.01.2004.
sintment orders 1o the selected candidates will be issued by the Sangathan,
Sangathan may at its discretion recommend higher inifial pay to exceptionally
died and experienced candidates. S '
1assing in any form will disqualify a candidate. :
‘cants must read the 'Guidelines’ before filing up the Application Fo‘rm and must
£¢ thal_no_column. applicable 1o them is laf blank.or wrongly, filsd as {ho
nation furnished therejn would be used for deciding the eligibility and suita ity
& applicants for being calted for written examination/ interview. Applications
led correctly and not as per the ‘Guidelines’ are liable 16 be rejected and the
of such rejection would be un the applicant(s). The Sangathan will not
'ain any claim for such rejection. :

‘angatnan may take up the verifization of eligibility of the candidate at any point
Y@ e110r to or after the completisi of the formalities. 1f found not eligible, the
Jature shall be summarily rejected. .

-angathan may at its discretion hold re-examination as and when necessary.
plications roceived in time, will bo acknowledged by returaing the sell-addressed

:ard attached.
ous body of

idales serving in ary recogniza<! institution/ orgariiiatio;i autonom

angathan

al Govt/ State Govi. musi anply under intimation to-his/ i r Employer..
+/DA will be paid for appearing in the written tests' and inferview. o

‘ed candidates are liable to be pastad anywhere in India based upon the vacancies
dle in specific region. For teachers of Kendriya Vidyalaya(s), services are however
rable to any establishment of KVS in India or abroad.

ed candidates will be ent:tlcd 1o various allowances as admissible under the
i Govt./ KVS Rules. N
ed candidates will initialty be on
zar i necessary. .
um nuimber of vacancies for initial posting are available in the Vidyalaya§ of
Eastern Region, J&K and remote areas of the ¢ountry.
vest for change of place of posting will be entertained,
ation should ONLY be submitted for the postto’s-

KENDRIYA VIDYALAYA SANGATHAN .
P.0.BOX 4624, E
NEW DELHI-110 016

probation for two years vihich is extendable by~

:ations acquired by the candidates should be strictly .in a,ccor‘qa:nqe‘with the
2ed qualifications and candicate should not seek claifn of equiva nce of their -
alions with that of a qualifications as asked for, e = o
'didate should not fill in the qualification in the application form for which they
speared in any of the e_xaminatiorl or whose result.ar'g awaited/ withheld/ not
] . ) ; : .

EXAMINATION CENTRE CODE

xx)  Applications have boen Invitad only for the post uf Fost Graduate Ts?achors,‘
Tralned Graduate Teachers and Primary Teachers. Applications for othar
posts may not be submitted.
Since Stage - I, Examination for all subjecis of Trained
all subjects of Post Graduate Teachers wili be held simul
at two different times, therefore, at the most the
for one subject in TGT and one subject in PGT
cases candidate will have to filkup two separate
one for PGT subject. :
1Xii} The candidates who do not receive their Adrsit Caru for
in touch with the Assistant  Commissione
Vidyalaya Sangathan at the sforesaid station
the application forms alongwith proof of 1
Deceniber, 2003 between 11.00 AM 1o 3.00 PM. Provitiona: Admit < ards wouid he
issued to such candidaies.  The caudidates may aliv inferm KVS by ' e-nait
coe@kvsangathan.org slong with their name, fitier's bane. date of birth and post
applied and subséqucntly may  collect their duplicte = mijt card on 20.12.2003
between 11.00 AM to 3.00 PM from concerned Reglonal Office KV, However it

may be nade clear (hat without admit card no candivoie wili be permitted w0 entes the
examination hali,

§P

Graduate Teachers ar ¢
ianeousiy on 21.12.20¢3
candidate can apply only

category. However, in such
fcrms one for TGT subject and

uxi)

Ist stage exzimiostion may get
t of the -Regional Office of Kendriyu
s for which the candidates have opted in
heir having agpiied for the post oa 2t

ECIFIC INSTRUCTIONS FOR FILLING THE APPLICATION FOIM

POST GRADUAYE TEACHENS
—== AAAULVATE TEACHERS

Post Subject Codes

o [ PGT(Hindi)

PGT (English)

ENER

PGT(Physics) PGT (Chemistry) {II’
" PGT(Economics) 0 PGT(Commerce) rm
FGT (Maths) o7 ‘;pGT(B:oI}ng) m
FGT (History) Em i’GT (Geography) QE

TRAINED GRADUATE TEACHERS

Post Subject Codes

TGT (English) [‘T" 1 TGT (Hind) T T3]
TGT(S.SY REEN 6T iScience) [T

TGT(Sathkril)

'r.—:'_.:,. e s
Lzl ]
Subject offered Code ( refer

subject combinations :
(1} Plus two/ Higher Secondar

rGT(Maths) NN
I PRIMARY TEACHERS
{PRT

]

coloumn nc. 12 nf tha annlication farm YV ofoeovanin

U

y/ PUC/ Intermedic... | Class XII )

Ui Physics, Chemistry, Mathematics ‘[02. Phlysics, Chenusiry. Botany/Zoology
03.  Chemistry, Botany and Zoology 04, Physics, Botany and Zoology
08.  Social Sciences {having at least two subjects out of History, Geography, Economics
and Pol. Science). ;
18. Comme:ce/Accoumancy/Business Studies
99.  Others ' .
(2) Graduate degree
~ 01. English Literature as one of the main 02.  Hindi Literature as one of the main
subjects. subjects.
103" Chemistry, Botany and Zoology | 04, Physics, Botany and Zoology
05.  Physics, Chemistry, Mathematics 06, Physics, Chemistry, Botany/Zoology
07 Sanskrit literature as one of the main subjects.

08.  Social Studies {having at least two subjects out of History, Geography,
Economics and Pol, Science). Of whichone must be either History or Geography.

09. B.A. (Hons)in History/ Geography/ Economics/ Pol. Science as a major subject.
"18.  B.Com./ B.Com(Hons.)
99, Others © )
(3). Post Graduate degree - ;
10. English 11. Hindi 12. Physics
- 13. Electronics 14, Applied Physics 15. Nuclear Physics
16. Chemistry 17. Bio Chemistry 18. Economics

21. Commerce
24. Botany

19. Applied Economics
22, Mathematics

20. Business Economics
23. Applied Mathemalics

145 Zodlogy } 26. Life Sciences 27. Bio Sciences
28. Genetics 29. Micro Biology 20. Bio Technology

21. Molecular Biology
34. Geography

EXAMINATION CENTRE CODE

32. Plant Physiology 33. History

FOR STAGE - | EXAMINATION

Rangalore [1R] Bhopal 02
Lhonnai 03 Deite 04

© Buwahati 05 Kolkata 06
Lucknow o7 Mumbai 08
Ahmedabad 09 (Bhubaneswar " 10
Chandigarh 11 Dehradun 12
Hyderabad 13 Jabalpur 14
Jaipur 15 Jammu 16
Patna 17

FOR STAGE - Il EXAMINATION

Bangalore 21 Bhopal 22

Chennai 23 Dethi 24

Guwahati 25 JKolkata” - 26

L'icknow 27 Mumbai 28 ]
Continued

e ———— e
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»  KENDRIYA VIDYALAYA SANGATHAN
SILCHAR REGION Gx oA
Arnaxone-2 (o

Hospital Road, Silchar 788 001. District Cachar. Assam.
Phone No. : 03842 - 234154 / 234009 (Fax)

F2-16/ ( pgp (He n/K VS(SR)/2004-05/ lc? L/'l.--'( , //I) Dated :...04,02,.205.......

SUBJECT :  OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
—TaGaTa (Hindi)

With reference to his/her application for the above post Smt/Km./Shri_Mukesh gumar

is

hereby informed that he/she has be}en selected for appointment on provisional basis against the post

of _ TeT(1indi) , in the Kendriya Vidyalaya Sangathan in the pay scale of
~Rs. | 5500~ 175.-.9000 . | and posted at Kehdriya Vidyalaya
. Alz ' R . He/She will draw allowances and other benefits in

addition to his/her pay at rates as ia‘dmissible»to the Kendriya Vidyalaya Sangathan employecs. This .
- offer of appointment is subject to the candidate being declared fit for the post of

i

| _TGT(Hinat ) by a Civil Surgeon. This provisional appointment of
Shn./Sylt. Ku?. Mukesh— Kumar — in the post of
_TGT(Hina1) o is subject to the cutcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for:teachers by employing private agency and give. inter-alia report/
conclusion/recommendation/findings to ascertain as tc whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05.

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and

~ conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional .
appointment may be renewed by the offerce and the discretion to continue purcly vests with the
offeree.

Contd. Page. 2
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In case. the enquiry Committce upholds his/her selection. the present provisioial
appointment will be deemed as appointment letter on regulai basis w.c.[. the date of joining of

the appointee.

[n case the enquiry commitice gives a report/conclusion/ recommendations/ findings that
his/het selection has net been carried out in accordance with the sclection procedure, then the
present offer will be withdiawn. However, he/she will be given rclaxation of one year’s age
and will be deemed cligible to participate in the next selection process thereafier.

In case the enquiry committee upholds his/her selection. he/she will be on probation
w.e.l. the date of joining for a period of two years which may be extended. Upon successful
completion of probation he/she will be contirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. Ifthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. 1{ however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.
However, her appointment would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medically re-examined six
weeks after the date of delivery and her appointment would be subject to production of
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery 1s
expected and also shp:l'jl.d indicate the date of delivery soon after it has taken place. In case, the
candidate fails to cgiﬁply with these instructions her candidature would not be considered and
no turther corresp’thence will be entertained in this regard from her. On production of
medical fitness c,égt’iﬂcatc. she will be appointed (o the same post. | )

/
!

3. NoTA w1l] lf( admissible for first joining the Sangathan as __ pep(iisdd Yo -
oy

! /‘ i .

4. During yh;él provisional appointment and thercafter, until he/she is confirmed the services
of the appointgee arc terminable by one month’s notice on either side without any reason heing
assigned, therefor. The appointing authority, howcver. reserves the right to terminate the
services of ghe appointec before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof.

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended {rom time to time. Since for
Kendriya Vidyalava Sangathan L:mployces. Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory,

6. The appointment is provisional as stipulated in Para-1 and 15 subject o the Scheduale
Caste/Tribe certilicate/OBC Certificate being verificd through the proper channcl and 1l the

Contd. Page. A
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“ veriﬁc}tion reveals that the claim to belong to SC or ST or OBC as the case may be. is falsc.

the scrvices will be terminated forthwith without assigning any further reasons and without
, prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate”.

7. In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of
Delhi alone shall have jurisdiction.

8., If he/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to'the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by
3 . If the offer is not accepted by the said date or after acceptance if the
appointee does not report for duty at the above named Kendriya Vidyalaya by

, this offer of appointment will automatically stand cancelled and no
further correspondence will be entertained from him/her. .

9.  Suppression of any information will be considered a major offence for which the
punishment may extend to dismissal from the services. ’

10. He/She will not requeSt for transfer within 03 years of initial appointment, if this offer of
provisional appointment is deemed as regular appointment. He/She is liable to be
transferred anywhere in India. : '

IL.  He/She will be eligible for the New Restructured Defined contribution pension system
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-04/K VS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.
Encl: As above

M-04, Dhgram Puca,

Hajafgarh, Now lLalhi {10043

Contd. Page. 4
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'Coz;yﬁforwarded 10 -
I.  The Principal, Kendriya Vidyalaya - . In case Sh./Smt.
Km. ' ~ abcepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the
Sangathan. '

/"2, The Principal, Kendriya Vidyalaya  KeV. Alzwal ( Mizoram) _ -
The date of joining of the candidate may be intimated to this office immediately after the
candidate reports fof duty. In case he/she does not join by the stipulated date, this office
should be informed telegraphically. This appointment is further subject to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of rcquisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appointee possess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction
about the certificate produced. ' '

3. The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information.

R
ASSISTANT COMMISSIONER
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- KENDRIYA VIDYALAYA SANGATHAN
3 SILCHAR REGION |

Hospital Road, Silchar 788 001. District Cachar. Assam.
Phone No. : 03842 - 234154 / 234009 (Fax)

SUBJECT :  OFFEROF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
Primary Teacher,

With reference to his/her application for the above post SAt/K#y/Shri_Jitendra Kumar

is

hereby informed that he/she has been selected for appointment on provisional basis against the post

of _ PRT in the Kendriya Vidyalaya Sangathan in the pay scale of
Rs. 4500-125-7000/< __ and posted at Kendriya Vidyalaya
Aizwal ( Mizoram ) . He/She will draw allowances and other benefits in

addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This
offer of appointment is subject tolthe candidate being declared fit for the post of

PRT by a Civil Surgeon. This provisional appointment of
Shri/$b{ Adud. Jitendra Kumar ‘ in the post of
PRT : . A ' is subject to the outcome of a réport/conclusion/

recommendations/findings of the cnquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, intcr-alia report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05.

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein. :

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests with the
offercc.
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In casc. the enquiry Committee upholds his/her selection, the present provisional
appointment will be deemed as appointment letter on regular basis w.c.f. the date of joining of
the appointee.

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that
his/her selection has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thereafter.

In case the enquity committee upholds his/her selection, he/she will bc on probation
w.e.f. the date of joining for a period of two years which may be extended. Upon successful
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. Ifthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.

However, her appomtmcnt would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever is earlier. She would get herself medically re- -cxamined six
weeks after the date of delivery and her appointment would be subject to production of
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is
expected and also should indicate the date of delivery soon after it has taken place. In casc, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her. On productmn of
medical fitness Lemﬁcatc she will be appointed to the same post.

3. NoTAwillbe admissiblé_for firstjoining the Sangathanas _ PRT .

.

4. During the provmonal appointment and thereafter, until he/she is confirmed the services.
of the appointec are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof.

5. Other terms and conditions of service governing the appointment arc same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with cflect
from 1.4.2002 joining the above scheme is compulsory.

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificate’OBC Certificate being verified through the proper channel and if the
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vgrification reveals that the claim to belong to SC or ST or OBC as the casc may be. is falsc)
{he services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate™.
7. In casc of any dispute or claim against thc Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of’
Delhi alone shall have jurisdiction.

8.  If he/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms arc enclosed
herewith which should be submitted to the concerned Principal. after getting the same duly
co1mg)leted in all respects. This acceptance should reach the undersigned in any case by

242005 . If the offer is not accepted by the said date or after acceptance if-the
appointee does not report for duty at the above named Kendriya Vidyalaya by
254242005 , this offer of appointment will automatically stand cancelled and no

further correspondence will be entertained from him/her.

9.  Suppression of any information will be considered a major offence for which the
punishment may extend to dismissal from the services.

10. He/She will not request for transfer within 03 years of initial appointment, if this offer of
provisional appointment is deemed as regular appointment. He/She is liable to be
transferred anywhere in India.

-~ 11.  He/She will be eligible for the New Restructured Defined contribution pension system

only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/K VS(Budget) datcd 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004. '
_ _ ;
(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.

Sh. Jitendra Kumar,
Vill- Bahorikpur, Post- Gauriganj,

C E:xnu_\}!)\u:)
Dist. Sultanpur

N Tup.

Contd. Page. 4

<~



— 2.5 -
(41

)

- Copy fbrwara’ed 1o :-
. .
I.  The Principal, Kendriya Vidyalaya _— . In.case Sh./Smt.
Km. ' accepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under infimation to the Sangathan. 1f the appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the

Sangathan.

2. The Principal, Kendriya Vidyalaya _Aizwal ( Mizoram ) E
The date of joining of the candidate may be intimated to this office immediately after the
candidate reports for duty. In case he/she does not join by the stipulated date,-this office
should be informed telegraphically. This appointment is further subject to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appointee possess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction
about the certificate produced. ‘

| 3. The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information.

ASSISTANT COMMISSIONER
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) KENDRIYA VIDYALAYA SANGATHAN
SILCHAR REGION

Hospital Road, Silchar 788 001. District Cachar, Assam.
~ Phone No. : 03842 - 234154/ 234009 (Fax)

F2:16/( PRT  YKVS(SR)2004-05/ 16§ 30-3D Dated : 04=0205. ...

-+

SUBJECT :  OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
PRT

With reference to his/her application for the above post Smt./Km./Shri

SI'mRAM SUKARTYA 7 I s
hereby mformed_ that he/she has‘ been selected for appointment on provisional basis against the post
of PBT = ¢ o in the Kendriya Vidyalaya Sangathan in the pay scale of
Rs. 4500-125-7000 - [ = ) _ and posted at Kendriya Vidyalaya

AIZAL (M ZOM /';,' .. He/She will draw allowances and other benefits in

addltlon to his/her pay at rates as admlssrble to the Kendrlya Vndyalaya Sangathan employees. This
offer of appointment 1s subject to the candidate being declared fit for the. post of

PRT __byaCivil Surgeon This provisional appomtment of
Shri./Smt./Kum. SIm?A M' _ :RI in the post of
PRT S ‘

is subject to the outcome of a report/conclusion/

recommendatlons/ﬁndmgs of the enquiry committee set up wrth the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
, vconclusmn/recommendatxon/ﬁndmgs to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendrryaV1dyalaya Sangathan for the selection -
and recruitment of teachers for the year 2004-05.

This provisional appomtment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests with the
otferee.

Contd. Page. 2



- B30~
(2]

31 case, the enquiry Committee upholds his/her selection, the present prov1sronal
appointment will be deemed as appointment letter on regular basis w.e.f. the date of joining of
the appointee.

In case the enquiry committee gives a report/conclusnon/ recommendations/ ﬁndmgs that
his/her selection has not been carried out in accordance with the selection procedure then the
present offer will be withdrawn. However, he/she will be given relaxation of oné year’s age
and will be deemed eligible to participate in the next selection process thereafter.

-

In case the enquiry committee upholds his/her selection, he/she will be on probation
w.e.f. the date of joining for a period of two years which may be extended. Upon successful
completion of probation he/she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. Jfthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.

However, her appointment would be kept in abeyance until her confinement is over or
conclusion of enquiry whichever - is earlier. She would get herself medically re-examined six
weeks after the date of dehvery and her appointment would be subject To productron of
Medical Fitness Certificate from a Civil Surgeon. She would indicate:When her delivery is
expected and also should indicate the date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her On production of
medical fitness certlﬁcate she will be appointed to the same post. -

3. No TA will be admissible for first joining the Sangathan as PRT

4. During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terntinable by one month’s notice on either side without any reason being
assigned. therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof. '

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since ‘for
Kendriva Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory.

6. ~The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste: Tribe certificate/OBC Certificate being verified through the proper channel and if the
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verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false,
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certificate”.

7. In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of
Delhi alone shall have jurisdiction.

8.  Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. . Necessary proforma for the purpose in forms are enclosed
herewith which should be submitted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by

15.02~2005 . If the offer is not accepted by the said date or after acceptance if the

‘appointee does not report for duty at the above named Kendriya Vidyalaya by

25=02-2005 __, this offer of appointment will automatlcally stand cancelled and no
further correspondence w1ll be entertained from him/her.

9. Suppression of any information will be considered a major offence for which the
pumshment may extend to dismissal from the serv1ces :

10. He/She will not request for transfer within 03 years of initial appomtment if this offer of

- provisional appomtment is deemed as regular appointment. He/She is hable to be

transferred anvwhere in Indla :

11.  He/She will be eligible for the New Restructured Defined contribution pension system
only as circulated by KVS(HQRS) Vide circular No. F. 2-1 7/2003-04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.

Encl: As above

SITARAM SUKARIYA

C/0e NOELE SENIOR SECONDARY SCHOOL

KUCHAMAN CITY, SHAJIKA BAGICHA K.CITY

DISTT. NAGAUR (RAJ)=-341508
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I.  The Principal, Kendriya Vidyalaya — » . In case Sh./Smt.

Km. / ISP : accepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. If the appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the, concerned Vidyalaya forthwith under intimation to the
Sangathan.

- e
S d

2. The Prmc1pal Kendriya Vldyglaya . Aizwal (Mizoram)

The date of joining of the candidate may be. mtlmated to this ofﬁce lmmedlately after the
candidate reports for duty. In case he/shg does not join by the stipulated date, this office
should be informed telegraphically.. This, appomtment is further subject to production of
cemﬁcates etc as per Amcle 49: (l) of -Education Code for Kendn)(a Vldyalayas The
on submission of requlsxte fonns/stateﬁients dtﬂy completed in all respects. Those appomted
under SC/ST or OBC quota may be allo&led to join duties only on production of original
certificate mentioned in para 6 of the’ordéf” They are also requested to check the original
certificates in respect of the qualificationsidf the appointee employee and satisfy themselves
that the appointee possess requisite quakfication for the post he/she is appointed to. The
Principal/In-charge Principal will certify on the joining report itself regardmg his/her satisfaction
about the certificate produced.

3. The Dy.Commissioner (Admn); :KVS(H’Q.),_ New Delhi, for information.

Par e

ASSISTANT COMMISSIONLER
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"KENDRIYA VIDYALAYA SANGATHAN
. A SILCHAR REGION

Hospital Road, Silchar 788 001. District Cachar, Assam.
Phone No. : 03842 - 234154/ 234009 (Fax)

F2-16/( TGT )/KVS(SR)/2004-OS/ lc? )& 2° Dated oo

SUBJECT :  OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST (0
T.G.T. (S.St).

With reference to his/her application for the above post Smt./Km./Shri Ravi Bhushan

Shukla 13
hereby informed that he/she haé been selected for appointment on provisional basis against the pos:
of TGT (s.5t) - in the Kendriya Vidyalaya Sangathan in the pay scale of
Rs. 5500 =125 = 9000/ - and posted at Kendriya Vidyalava
_‘Aizawl (Mizeram) . He/She will draw allowances and other benetfits in

addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This
offer of appointment is subject to the candidate being declared fit for the post of

TGT (S.St | | by a Civil Surgeon. This provisional appointment of
' Shri/Smt/Kum. _ Ravi Bhusham Shukla . in the post of
TGT (S.St) - - is subject to the outcome of a report/conclusion

recommendations/findings of the enquiry committee set up with the approval of Competent
~ Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give. inter-alia reporr.
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05.

This provisional appointment is for a period of one year or conclusion of enquiry giving i3
report whichever is earlier. It is clarified that this provisional appointment is purely temporar, ara
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

[n case before completion of the said enquiry. the period of one year expires this provisionu;
appointment may be renewed by the offeree and the discretion te continue purels vests wigh ik
otferee.
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In case, the enquiry Committee upholds his/her selection, the present provisiofal /
appointment will be deemed as appointment letter on regular basis w.e.f. the date of joining of
the appointee. : R

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that
his/her selection has not been carried out in accordance with the selection procedure, then the
present offer will be withdrawn. However, he/she will be given relaxation of one Year’s age
and will be deemed eligible to participate in the next selection process thereafter.

In case the enquiry committee upholds his/her selection, he/she will be on probation
w.e.f. the date of joining for a period of two years which may bg extended. Upon successful
completion of probation he/she will be confirmed in his/her turn as per Kendnya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

2. ~Ifthe candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however, she is pregnant of twelve weeks stangding or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.
However, her appointment would be kept in abeyance until her confinement is ‘6ver or
conclusion of enquiry whichever is earlier. She would get herself medically t an%nned six
weeks after the date of delivery and her appointment would be subject to productlon of
Medical Fitness Certificate from a Civil Surgeon. She would indicate %eﬂ%erhelxvery i$
‘expected and also should indicate the date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her. On proddctlon of ..
medical fitness certificate, she will be appomte(l to the same post. -

3. No TA will be admissible for first joining the Sangathan as T6T (S 'St)

4. During the provisional appointment and thereafter, until he/she is conﬁrmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned. therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof.

5. . Other terms and conditiens of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory. ' |

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the
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verification reveals that the claim to belong to SC or ST or OBC as the case may be, is false,
the services will be terminated forthwith without assigning any further reasons and without
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for production of false certlﬁcate

7. In case of any dispute or claim against the Kendriya Vidyalaya Sangathan, in respect of
service or any contract arising out of or flowing from this offer of appointment the Courts of
Delhi alone shall have jurisdiction.

8.  If he/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submntted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case by
15=02-20605 . If the offer is not accepted by the said date or after acceptance if the
appointee does not report for duty at the above named Kendriya Vidyalaya by
25-02-2005 , this offer of appomtment will automatically stand cancelled and no
further correspondence will be entertained from him/her.

9.  Suppression of any information will be considered a major offence for WhICh the
punishment may extend to dismissal from the services.

10. He/She will not request for transfer within 03 years of initial appointment, if thxs offer of
provisional appointment is deemed as regular appointment. He/She is liable to be

transferred anywhere in India.

11. He/She will be eligible for the New Restructured Defined contribution pension system
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003-04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003-04/KVS(Budget) dated 24.12.2004.

/CEKA/W
(DR. E. PRABHAKAR)
ASSISTANT CON[MTSSIONER

EnclAs above

Shri Ravi Bhushan Shukla,
HON.O - ‘B/"%,

Shakarpur, Delhi,
East Delhi, Pin - 110092,
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py forwarded to -

. The Principal, Kendriya Vidyalaya - . Incase Sh./Smt.

Km. accepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vidyalaya forthwnth under intimation to the
Sangathan. " '

2. The Principal, Kendriya Vldyalaya Aizavl (Mizeram)

The date of joining of the candidate may be intimated to this office 1mmed1ately after the
candidate reports for duty. In case he/she does not join by the stipulated date,.this office
should be informed telegraphically. This appointment is further subject to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submissior: of requisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on productlon of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appointee possess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal Will certify on the joining report itself regarding his/her satlsfactlon
.- about the certificate produced. - :

3. The Dy.COmmissio_nér (Admn), KVS(HQ), New Delhi, for information.

/

ASSISTANT COMMISSIONER



‘%,

i
W

KENDRIYA VIDYALAYA SANGATHAN
SILCHAR REGION

Hospital Road. Silchar 788 001. District Cachar. Assam.
Phone No. (13842 - 234154 " 234009 (Faxi

L)
F.2-16. Chcr (M) VRV'S(SR)2004-057 \ A) 'L/ 2 / . 2,7 Dated 04,2, 2008
SUBJECT OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF

TCT{Maths)

Witi: reference to his‘her application for the above post S/;pt/}»/Shri Alay Sha:mb o

1s

hereby informed that he/she has been selected for appointment on provisional basis against the post

of ‘I'QILH&thQ-—- . in the Kendriya Vidyalaya Sangathan in the pay scale of
RS. e 78 Y50 A : and poSted at Kendriya Vidvalava

N . He/She will draw allowances and other benefm in

addition 70 hxs}ger pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This
offer of appointment is subxect to the candidate being declared fit for the post of

TGP(}aths) . , by a Civil Surgeon. This provisional appointment of
Shri./}p)}]}y?/ Ajay 9ha — —___inthe postof
_ \ is subject to the outcome of areport/conclusion:

recommemns/ﬁndmgs of the enquxrv committee set up with the approval of Competent
“Authorinty to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give. inter-alia report.
conclusicn/ recommendanon/ﬁndmgs 10 ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recru tment of teachers for the year 2004-05.

Thir provisional appointment is for a period of one vear or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporan and
will not confer any right for regularization. seniority etc. except in accordance with the terms and
conditions herein.

In c:se before completion of the said enquiry. the period of one year expires this provisional
appointm.nt may be renewed by the offeree and the discretion to continue purely vests with the
offeree.
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14 casc. the enquiry Committee upholds his/her selection. the present provisional
appoimment will be deemed as appointment letter on regular basis w.e.{. the date of joining of

the appointee.

iR case Uiv enguin commitiee gives a report/conclusion’ recommendations: findings that
his her selection has ot been carried out in accordance with the selection procedure. then the
present offer will be withdrawn. However. he/she will be given relaxation of one year's age
and will be deemed eligible 1o participate in the next selection process thereafter.

Ip case the enquiry committee upholds his/her selection. he/she will be on probation
w.e.f the date of joining for a period of two years which may be extended. Upon successful
completion of probation he‘she will be confirmed in his/her turn as per Kendriya Vidyalaya
Sangathar rules on the availability of permanent vacancies.
> e candidate is a woman, she should certify that she is not in the family way at the time
of acceptance of the appointment. If however. she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.
However. her appointment would be kept in abeyance unti] her confinement is over or
conclusion of enquiry whichever is carlier. She would get herself medically re-examined six
weeks after the date of delivery and her appointment would be subject to production of
Medical Fitness Certificate from a Civil Surgeon. She would indicate when her delivery is
expected and also should indicate the date of delivery soon after it has taken place. In case, the
candidate fails to comply with these instructions her candidature would not be considered and
no further correspondenice will be entertained in this regard from her. On production of
medical fitness certificate. she will be appointed to the same post.

3. NoTA will be admissible for first joining the Sangathan as PMathe) o

4. During the provisional appointment and thereafter, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof. '

5 Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory.

6. ~The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
‘Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the
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verification reveals that the claim to belong to SC or ST or OBC as the case may be. is falsc.
the services will be terminated forthwith without assigning any further reasons and withou:
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
tor production of false centificate™.

7. In case of any dispute or claim against the Kendriya Vidvalaya Sangathan. in respect o!
service or any contract arising out of or flowing from this offer of appointment the Courts ¢!
Delhi alone shall have jurisdiction.

8. If he/she accepts the offer on the terms and conditions stipulated he/she would send his
her acceptance immediately to this office on receipt of this memorandum and j join the Kendri u
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be subimitted to the concerned Principal, after getting the same duly
completed in all respects. This acceptance should reach the undersigned in any case bs

. If the offer is not accepted by the said date or after acceptance if the
apm s not report for duty at the above named Kendriya Vidy alaya by

this offer of appointment will automatically stand cancelled and no

ﬁxxmm%ndence will be entertained from him/her.

9. Suppression of any information will ‘be consndered a major offence for which Ih\.
punishment may extend lo dlsmlssal from the services. '

10.  He/She will not request for transfer within 03 years of mmal appointment, if this offer of
provisional appointment is deemed as regular appointment. He/She is liable to be -
transferred anvwhere in Indla

11. He/She w 111 be ehgxble for the '\Iew Restructured Deﬁned contribution pension system
only as circulated by KVS(HQRS) Vide circular No. F. 2-17/2003- -04/KVS(Budget) dated 08
112.03.2004 and F.2-17/2003- 04’K\’S(Budget) dated 24.12.2004.

(DR. E. PRABHAKAR)
ASSISTANT COMMISSIONER.
Encl: As above

Sha Ajay Sharnsa

Meorute 250 008,

Contd. Page. 4
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Copy forwarded to -

N //2. The Principal, l\endn\a Vidyalaya )

I." The Principal, Kendriva Vidvalaya . In case Sh./Smu.

Km. = — accepts the offerof a -

pointment ‘he/she should be relieved immediately with the instructions to join his/her new post
under intimation to the Sangathan. If the appointee is not working at present in his Vidvalaya.
this memorandum may be sent to the concerned \71d\ alaya forthwith under intimation to the
Qangalhan

The date of joining of the candidate may be intimated to this office immediately after the
candidaie reports for duty. In case he/she does not join by the stipulated date, this office
should be informed 'telegraphically. This appointment is further subject to production of
ceruﬁcaw etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appomtee possess requisite qualification for the post he/she is appointed to. The
Pnnmpal/ln-chargv Principal will certify on the joining report itself regarding hls/her satisfaction

" about the certificate produced

3. The Dy.Commissioner (Admn), KVS(HQ), New Delhi, for information.
B e
ASSISTANT COMMISSIONER
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" KENDRIYA VIDYALAYA SANGATHAN
C . SILCHAR REGION ‘

Hospital Road, Silchar 788 001, District Cachar. Assam.
Phone No. : 03842 - 234154/ 234009 (Fax)

- R ) S
£2-16/( T6T  yKVS(SR)/2004-05/ loz eofﬂ 8 ' Dated ....94202: 2005 |

SUBJECT : OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
76T (Science ) ’ ‘

With reference to his/her application for the above post Sfut./Kn./Shri Ravi Rajes h

1s

hereby informed -that hc/She has been selected for appointment on provisional basis against the post

of T6T (Scien e / _____intheKendriya Vidyalaya Sangathan in the pay scale of
Rs. 5500-’-’ ?75—9090 - - and posted__at Kehdriya Vidyalaya
4ilawal (Hiz or.am J . . He/She will draw allowances and other benefits in

addition to his/ller'pay.:ai rates as admissible to the Kendriya Vidyalaya Sangathan employees. This -
: offerr%t}‘apgointment is subject to the candidate being declared fit for.the post of

¢lence ) _ by a Civil Surgeon. This provisional appointment of

Shri./8¥t./Kidin. }H“vif Rajesh ' ' , . inthepost of
TGT (Science ) =

is subject to the outcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan

for selection of candidates for teachers by employing private agency and give, inter-alia report/

conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05. |

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed by the offeree and the discretion to continue purely vests with the
offeree. : '

Contd. Page. 2
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In case, the enquiry Committee upholds his/hér selection, the present provisional
appointment will be deemed as appointment letter on regular ba315 w.e.f. the date of joining of
the appointee.

In case the enquiry committee gives a report/conclusion/ recommendations/ findings that

. ~his/her selection has not been carried out in accordance with the selection procedure then the

present offer will be withdrawn. However, he/she will be given relaxation of one year’s age
and will be deemed eligible to participate in the next selection process thereafter.

In case the enquiry committee upholds his/her selection, he/she will be on probation
w.e.f. the date of joining for a period of two years which may:be-extended. Upon successful
completion of probatlon he/she will be confirmed in his/her turn as per Kendnya Vidyalaya
Sangathan rules on the availability of permanent vacancies.

; 2. Ifthe candidate is a woman, she should certify that she is not in the family way at the time

of acceptance of the appointment. If However, she is pregnant of twelve weeks standing or
more at the time of acceptance of appointment as a result of medical test, she will be declared
temporarily unfit and the offer of appointment would be treated as withdrawn for the present.

- However, her appointment would be kept in abeyance until her confinément is over or

- conclusion of enquiry whichever is earlier. She would get herself medlcally re-examined six
weeks after the date of delivery and her appointment wouldee subject to productxon of

- Medical Fitness Certificate from a Civil Surgeon. She would indicate wﬁen hgr delivery is
expected and also should indicate the date of delivery soon after it has taken place.:In case, the
‘candidate fails to comply with these instructions her candidature would not be considered and
no further correspondence will be entertained in this regard from her On productlon of
medical fitness certificate, she will be appointed to the same post.

3. NoTA will be admissible for first joining the Sangathan as 76T ( Science )

4.  During the provisional appointment and thereaﬁer, until he/she is confirmed the services
of the appointee are terminable by one month’s notice on either side without any reason being
assigned, therefor. The appointing authority, however, reserves the right to terminate the
services of the appointee before expiry of the stipulated period of notice by making payment
of sum equivalent to the pay and allowances for the period of notice or the unexpired portion
thereof. '

5. Other terms and conditions of service governing the appointment are same as laid down
in the Education Code for Kendriya Vidyalayas as amended from time to time. Since for
Kendriya Vidyalaya Sangathan Employees, Welfare Scheme has been introduced with effect
from 1.4.2002 joining the above scheme is compulsory.

6. “The appointment is provisional as stipulated in Para-1 and is subject to the Schedule
Caste/Tribe certificate/OBC Certificate being verified through the proper channel and if the
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verification reveals that the claim to belong to SC or ST or OBC as the case may be is false
the services will be terminated forthwith without assigning any further reasons and withouit
prejudice to such further action as may be taken under the provisions of the Indian Penal Code
for productxon of false certificate”.™

7. In case of any dispute or claim agamst the Kendriya Vldyalaya Sangathan, in respect of
service or any contract arising out of or ﬂowmg from this offer of appointment the Courts of
Delhi alone shall have jurisdiction.

8.  Ifhe/she accepts the offer on the terms and conditions stipulated he/she would send his/
her acceptance immediately to this office on receipt of this memorandum and join the Kendriya
Vidyalaya mentioned overleaf. Necessary proforma for the purpose in forms are enclosed
herewith which should be submltted to the concerned Prmmpal after getting the same duly
congpleted in all respects. - This acceptance should reach the undersxgned in any case by
02, 20 __. If the offer is not accepted by the said date or after acceptance if the
a‘%po&%tee does not report for duty at the above named” Kendrlya Vidyalaya by
o 20 , this offer of appointment will automancally stand cancelled and no
further correspondence will be entertained from him/her. :

9. Suppressmn of any mformatlon will be consxdered a major offence for which the
pumshment may extend to dismissal from the services. :

10.. He/She will not request for transfer w1th1n 03 years of initial appomtment if this offer of
- provisional appointment is deemed as regular’ appomtment He/She is liable to be

transferred anmhere in India.

11.. He/She will be eligible for the New Restructured Defined contnbutlon pension system
only as cxrculated by KVS(HQRS) Vide circular No. F. 2-17/2003- -04/KVS(Budget) dated 08/
12.03.2004 and F.2-17/2003- -04/KVS(Budget) dated 24.12.2004.

/@M
(DR.E. PRABHAKAR)
ASSISTANT COMMISSIONER.

. Encl: As above

| \/ Ravi Rajesh

Vasumathy Vilasan, Veliyandu #Fest P.0.

(Via ) Changanasserry

Dist, Alapouzha District

‘' § tate Kerala , Pin- 689590
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Copy fg_@ ardgd.to‘,;-.,.-;._ e e
| 1. ThePrmcnpal,Kendrnyandyalaya - ‘ _ . Incase Sh./Smf.
Km. _ " e . ~___accepts the offer of a

pointment he/she should be relieved immediately with the instructions to join his/her new post
* under intimation to the Sangathan. Ifthe appointee is not working at present in his Vidyalaya,
this memorandum may be sent to the concerned Vidyalaya forthwith under intimation to the -
Sangathan. | ‘ . | g |

The date of joining of the candidate may be intimated to this office immediately after the

candidate reports for duty. In case he/she does not join by the stipulated date, this office

. should be informed telegraphically. This appointment is further subject to production of
certificates etc as per Article 49 (1) of Education Code for Kendriya Vidyalayas. The
candidate be allowed to join his/her duties only after verification of original certificates, and
on submission of requisite-forms/statements duly completed in all respects. Those appointed
under SC/ST or OBC quota may be allowed to join duties only on production of original
certificate mentioned in para 6 of the order. They are also requested to check the original
certificates in respect of the qualifications of the appointee employee and satisfy themselves
that the appointee possess requisite qualification for the post he/she is appointed to. The
Principal/In-charge Principal will certify on the joining report itself regarding his/her satisfaction
about the certificate produced. . T |

3. The Dy.Commissioner (Adn), KVS(HQ), New Delhi, for information,

ASSISTANT COMMISSIONER
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';{kENDRIYA VIDYALAYA SANGATHAN
: " SILCHAR REGION

Hospital Road, Silchar 788 001. District Cachar, Assam.
Phone No. : 03842 - 234154 / 234009 (Fax)

i2-16/( paP VKVS(SR)2004-05/ 20‘}(‘//(@ [ Dated .. A5=02-R5..........

-

SUBJECT : OFFER OF PROVISIONAL APPOINTMENT ON CONTRACT TO THE POST OF
PGT (PHYSICS)

With reference to his/her application for the above post Smt./Km./ Shri -
WGESH YADAY is

hereby.informed that he/she has been selected for appointment on provisional basis against the post
of -'PG’.I.‘-Sthlica) : | in the Kendriya Vidyalaya Sangathan in the pay scale of
Rs. 6500-200-10500 o 3 and posted at Kendriya Vidyalaya
| Adswal . _ He/She will draw allowances and other benefits in

addition to his/her pay at rates as admissible to the Kendriya Vidyalaya Sangathan employees. This
offer of appointment is subject to the candidate being declared fit for the post of

_PGT(Physics) S by a Civil Surgeon. This provisional appointment of
Shri./Smt/Kum. __ ynGESH YADAV | - in the post of
PGT (Physics) o is subject to the outcome of a report/conclusion/

recommendations/findings of the enquiry committee set up with the approval of Competent
Authority to conduct detailed enquiry into the procedure adopted by Kendriya Vidyalaya Sangathan
for selection of candidates for teachers by employing private agency and give, inter-alia report/
conclusion/recommendation/findings to ascertain as to whether any candidate has received any un-
due advantage by virtue of procedure adopted by KendriyaVidyalaya Sangathan for the selection
and recruitment of teachers for the year 2004-05. |

This provisional appointment is for a period of one year or conclusion of enquiry giving its
report whichever is earlier. It is clarified that this provisional appointment is purely temporary and
will not confer any right for regularization, seniority etc. except in accordance with the terms and
conditions herein.

In case before completion of the said enquiry, the period of one year expires this provisional
appointment may be renewed. by the offeree and the discretion to continue purcly vests with the
offeree. ‘

Contd. Page. 2
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IﬁC!G 57 . ] Article 413

Promotions effected on the basis of the consolidated
select list will have only prospective elfect, evenin cases
where the vacancies relale to earlier years,

- Article 57. Foreign Service Terms

Wb, .

gpboihted on deputation on foreign service, Lo posts in the Sangathan,
Q' by the parent Department and Sangathan.

- Article 58. Jurisdiction

in case of any dispule or claim arising as Aa result of
~employment under the Sangalhan, (he Central Administiative Tribunal
alone shall have the jurisdiction.

1
~

‘The Central Government employees or Slate Govl. employces,”

will be governed by the terms and condilions of deputation as agreed:

A
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

| Assam-788001

03842- 234009(A.C), 246886 (Fax)
261784(A0),246887(E.Os),245737(AA0)

N.F.2-16/TGT/‘QOQS—KVS(-SR)/ 21354 24 Daie:30.01.2006

)
N A
e

" MEMORANDUM

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment.
on contract to' the post of TGT(Hindi) as per terms and conditions
mentioned therein. Accordingly you have joined your duties on
21.02.2005 at: Kendrlya Vidyalaya Aizawl. The period of said provisional
appomtment isiextended up to 30% April 2006 or conclusion of enquiry
giving. its report whichever is earlier. Other ‘terms and ‘conditions of the

. provisional appomtment will remain the same as mentioned in the letter

N

referred above. This extension should be urderstood in the context in
which it is macxe and by this extension the provisional contract employee
does not get any vested rlght to claim for regularization in KVS. This is
Subject to further modification with regard to CXtCI’lblOH of tlme if any.

’/l .

RS LO://“'"'N

{Somit Shrivastava),E.O.
Offg. Assistant Commissioner -

éhri/Mrs/Ms. Mukesh Kumar

Kendriya Vidyalaya
Aizawl,

Distribution:
1. Principal, Aizawl, with the instruction to deliver the letter to
the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.

MWA‘
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Kendrlya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

Assam-788001

03842- 234009(A.C), 246886 (Fax)
234154(A0),246887(E.Os),245737(AA0)

N.F.Q—16/PRT/f20075-I.{VS(SR) / 30 16718 Date:23.01.2006

12,

Registered Post

MEMORANDUM

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment
on contract to the post of PRT as per terms and conditions' mentioned
therein. Accordingly you have joined your duties on 16.3.2005 at
Kendriya Vidyalaya Aizwal . The period of said provisional appointment
is extended up to 30t April 2006 or conclusion of enquiry giving its
report whichever is earlier. Other terms and conditions of the provisional
appointment will remain the same as mentioned in the letter referred
above. This extensmn should be understood in the context in which it is
made and by this extension the provisional contract employee does not
get any vested right to claim for regularization in KVS. This i is subject to
further modlﬁcatlon with regard to extension of time, if ag%

A e

(Somit Shrivastava),E.O.
Offg. Assistant Commissioner

\/ Shri/Mrs/Ms. Jitendra Kumar
Kendriya deyalaya
Aizwal.

Distribution:
4. Principal, KV, A17wal with the instruction to deliver the
letter to the individual by obtaining receipt of the samc
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
B "Guard file.

/l
.”
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road

Silchar- 788001 Assam

03842-234009 Telg
234154(ACRAO),245737( o

N.F.2-16/PRT/2005-KVS(SR)/ » 9 Date:23.01.2006
. 315 11,

Registered Post

MEMORANDUM

With reference to this offize letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointiment
on contract to the post of PRT as per terms and conditions mentioned
therein. Accordingly you have joined your dutics on 19.02.2005 al
Kendriya Vidyalaya Aizwal. The period of said provisional appointment is
extended up to 30t April 2006 or conclusion of enquiry giving its rcport
whichever is earlier. Other terms and conditions of the provisional
appointment willi remain the same as mentioned in the letter referred
above. This extension should be understood in the context in which it is
made and by this extension the provisional contract cmployce docs nol
get any vested right to claim for regularization in KVS. This is subject to
further modificaticn with regard (¢ cxtension of tlmc il any.

! ) ~
) /12 -'ﬁb‘-'La'/.//
(Somit Shrivastava),E.Q).
Offg. Assistant Commissioncr

Shri/Mrs/ Ms. Siit'a Ram Sukziriya.
Kcndrlya deyalaya
IIJ V‘ al

Distribution:
\.~T. Principal, KV,Aizwal. with the instruction-to deliver 1h letter
to the individual by obta:ning rcceipt of the same. ’
2. Deputy C ommlbqloncx(/\(lmn) KVS(HQ), New Dethi
3. Guard file.
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

Assam-788001

03842- 234009(A.C), 246886 (Fax)
261784(A0),246887(E.Os),245737(AA0)

N.F.2-16/TGT/2005-KVS(SR)/ ) N9 |92 Date:30.01.2006

I

MEMORANDUM

With reference to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment -
on contract to the post of TGT(S.St.) as per terms and conditions®
mentioned therein. Accordingly you have joined your duties on
22.2.2005 at Kendriya Vidyalaya Aizawl. The period of said prov131onal
appomtment is extended up to 30t April 2006 or conclusion of enquiry |
giving its report whichever is earlier. Other terms and conditions of the
provisional appointment will remain the same as mentioned in the letter
referred above. This: extension should be understood in the context in
which it is made and by this extension the provisional contract employee
does not get any vested right to claim for regularization in’ KVS. This is

- subject to further modlﬁcatlon with regard to extension of time, if any.

' /}L #,:'SL'D’/

(Somit Shrivastava),E.O. -
Offg. Assistant Commissioner

Shri/Mrs/Ms. Ravi Bhushan Shukla
Kendriya Vldyalaya
Aizawl .

Distribution: '
1. Principal, Aizawl, with the instruction to deliver the letter to
the individual by obtaining receipt of the same
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guard file.

Tk



Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road, Silchar-1,

Assam-788001

03842- 234009(A.C), 246886 (Fax)
261784(A0),246887(E.Os),245737(AA0)

N.F.2-16/TGT/2005-KVS(SR)/ 2 ] NG 1 G3 Date:30.Ql.2006

| MEMORANDUM

With referenlce to this office letter of even number dated-
04.02.2005 Vide which you have been offered provisional appointment
on contract to the post of TGT(Maths) as per terms and conditions
mentioned therein, Accordingly you have joined your duties on
21.3.2005 at Kendriya Vidyalaya Aizawl. The period of said provisional
‘appointment is extended up to 30" April 2006 or conclusion of cnquiry
giving its report wHi_ch‘-ever is earlier. Other terms and conditions of the
provisional appointment will remain the same as mentioned in the letter
referred above. This ‘extension should be understood in the context in '
which it is made arfd by this extension the provisional contract employcc
does not get any vested right to claim for regularization in KVS. This is -
subject to further modification with regard to extension of time, il any..

oy
M i

- (Somit Shrivastava),E.O.
- Offg. Assistant Commissioner

Shri/Mrs/Ms. Ajay sharma
Kendriya Vidyalaya
Aizawl '

Distribution:
L~1. Principal, Aizawl, with the instruction to dcliver the letter to
the individual by obtaining reccipt of the same '
2. Deputy Commissioner(Admn).KVS(HQ), New Delhi.
3. Guaurd file.

o



Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road

Silchar-788001, Assam

03842-234009 éFa elg :

234154(AC&AO),245737(

N.F.2- 16/TGT/2005 KVS(SR)/ SL .y Date:24.01.2006
i 7 |
Registered Post

MEMORANDUM

With reference to this office letter of even number dated-

04.02.2005 Vide which you have been offered provisional ‘appointment
-on contract to the post of TGT (Science) as per terms and conditions
mentioned therein. Accordingly you have joined your duties on

25.02:2905 at Kendriya Vidyalaya Aizwal. The period of said provisional .
appomtment is extended up. to 30th April 2006 or conclus1on of enquiry | | -
giving its report whichever is earlier. Other terms and conditions of the | | = °

provisional appointment w1ll,rema1n the same as mentioned in the letter

referred above. This extension should be understood in the context in
which it is made and by this extension the provisional contract employee
does not get any vested right to claim for regularization in KVS. This is
subject to further modlﬁcatlon with regard to extension of t1me if any.

”‘Lw}/

(Somit Shrivastava),E.O.
Offg. Assistant Commissioner

Shri/Mrs/Ms. Ravi Rajesh
Kendriya Vidyalaya Aizwal (Mizoram )

Distribution:
to the individual by obtaining receipt of the same

2. Deputy Commissioner (Admn).KVS (HQ), New Delhi.
3. Guard file.
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1. Principal, KV, Aizwal , with the.instruction to deliver the letter : § -

| i
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Kendriya Vidyalaya Sangathan
Regional Office-Silchar

Hospital Road

[ Silchar-788001, Assam

03842-234009 l§Fa EIg
234154(AC&AO) 245737(EOQ

N.F.2-16/PGT/2005-KVS(SR)/ I S g S Date:23.01.2006
)
Registéred Post

g', MEMORANDUM

| .

With rcil:ferencc to this office letter of even number dated-
15.02.2005 dee which you have been offered provisional appointment
on contract to the post of PGT(Phy) as per terms and conditions
mentioned the}'em Accordingly you have joined your duties on
05.3.2005 at Kendriya Vidyalaya Aizwal. The period of said provxslonal
appomtment is extended up to 30t April 2006 or conclusion of enquiry
giving its report whichever is earlier. Other terms and conditions of the
provisional appomtmeht will remain the same as mentioned in the letter
referred above. This extension should be understood in the context in..
which it is made and by this extension the provisional contract employec '
does not get any vested right to claim for regularization in KVS. This is
subject to further modification with regard to extension of time, if any.

| , o

b (Somit Shrivastava),E.O.
5 Offg. Assistant Commissioner
l

Shri/Mrs/Ms. Yog*esh' Yadav,

Kendriya Vldyalaya ‘

Aizwal.

Dlstnbu@n . |
\_~~ 1. Principal}] KV,Aizwal. with the instruction to deliver the lctter
to the individual by obtaining receipt of the same.
2. Deputy Commissioner(Adinn).KVS(HQ), New Declhi.
3. Guard file.

s
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ated:. 27-4.2006

i The ASSiSfan-_li'COmm'iseiimxcr

N
i h (l ' RN A
J@:v s Kendriya Vidyelaya Saogathan
V. :)';f Al Region Offices.
.' :. Y. i
& Sub:  Offer of provisiouel sppointment wi contract 1o the post of
o PRITG T/PRT.
by o SitMadam, -
' i In continyation to this office letter of even number dated 13-
i R 112006 it Is to inform you that it has been decided by the
il iz competent authority that the period of provisional 2ppoiniment on
if ' t: contract to the post:of PGT/TG1/PRT eppointed in the vear 2005
!}’ ' a&‘, o’ direct, recruitment basls be extended up to 30™ Jure 2006 or
it g+ conclusion of enquiry giving its report whichever is carlier. Other

v, terms and- conditions of: the offer issued to the candidates will
"% remain the same. You'are therefore requested to take necessary
action in the matter saccordingly: The text of the memorudumy to be
issued to the candidates is enclosed hevey ith.

Youss faithfully,

{ Pruisya Riclia S vastava)
Jowt Cempmsmoner(Addmn.)y
it As above!




The Kendriya Vidvataya Sangatnan (K.V.S.) is an autonomous organization under the Ministry of
inunan Resource Development, Govt. of India. K.V.S, intends to recruit Post Graduate, Trained

Graduale and Primary Teachers for its schools spread all over India. Applications are invited in the
wrescribed format (as per annexure enclosed) from Indian Nationals for recruitment of teachers in
KVS for the year 2005-2008 for liling up of vacancies (eslimated to be more than one thousand)
and for drawing a panel of candidates. The ‘details of the post and eligibility criteria etc. are given
balow: -

PART - | : DETAILS FOR VARIOUS POSTS . ]

A POST GRADUAYE TEACHERS

PAY SCALE: Rs. 6500-200-10500

UPPER AGE LIMIT: 40 YEARS (as on 01.01.2005)

ESSENTIAL QUALIFICATIONS :

i) Two years iniegraled Post Graduate M.Sc Course of Regional Institute of Education of
NCERT in the concerned subject with atleast 50% marks in aggregate or Master's
Oegree from a recognized Universily with at least 50% marks in aggregate in the follow-
ing subjects: - .

S.No.| Name of Post [ Subject(s)
a.__ [ PGT (English) | English
b. | PGT (Hindi) Hindi

C. PGT (Physics) Physvcs/Electronlcs/Apphed Physics/Nuclear Physics

d. PGT (Chemistry) Chemistry/Bio Chemistry

. PGT (Economics} Econorics/ Applied Economics/ Business Economics

f. PGT (Commerce} Commerce with Accounting / Cost Accounting / Financial
Accounling as a Major subject of study. Holder of degrees of
M.Com in Applied / Business Economics shall not be eligible.

9. PGT{Maths) Math ics/Applied Math

h. PGT(Biology) Botany/Zoclogy /Life Sciences/Blo Sciences/ Genetics/ Mi-
o Biology/Bio- Technology/Molecular Bio/Plant Physiology

pmvtdodlheyhavesmd»edso(anyar\dZDdogymedua-'

tion levet
\ ‘PQT{History} History
j. PGT(Geography) Geography

) B.Ed. or equivalent qualification from a recognized University.

i) Proficiency In teaching through Hindi and English media (will be judged by way of descriptive
ype written examination of +2 standard). .
Desirable: Knowledge of Computer Applications. '

3. TRAINED GRADUATE TEACHERS

PAY SCALE: Rs. 5500-175-5000

UPPER AGE LIMIT: 35 Years (as on 01.01.2005)

ESSENTIAL QUALIFICATIONS:

i) Four Years Inlegraled degreq course of Rogional Institute of Education of NCERT in the
concemed subject with at least 50% marks in-aggregate; or Second Class bachelor's
degree, with at Ieast 50% marks in the concerned subject(s) and in aggregate including
elective and far.guages in the combination of Subjects as undsr:

his/her employer to the effect that he/ sha is a Gowl. servant us on the Jale of advertisement.
(h}  Upto a maximum of 10 years in the case of Physically Handicapped.
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALL THE CONCESSIONS MENTIONED
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON 1S EL!GIBLE FOR MORE THAN
ONE CONCESSION, ONLY ONE OF THE CONCESSIONS OF THE HIGHE:T PERMISSIBLE
LIMIT, WILL BE GRANTED.
FOR PHYSICALLY HANDICAPPED, IF A PERSON BELONGS TO SC/ST, HE/SHE WILL BE
ALLOWED 15 YEARS l.e.10 YEARS FOR P.H. AND 05 YEARS FOR SC/ST.

B8

| PART - Il : HOW TO APPLY AND EXAMINATION FEE/APPLICATION FEE. . .

i. Application must be submitted in the prescribed format published in Annexure of this
adverti t. The application format can afso be downioaded from the website of the
sangathan www.kvsangathan.nic.in
Candidates desirous to apply for more than one post should submit applications lor each post
_ accompanied by the prescribed fes and necessary enclosures for sach post in separate
envelopes.
i, Applicants cannot apply for more than one subject in each category of Post (P.G.T/T.G.T)
iv. Envelope conlaining the application must be superscrived in bold letters as " APPLICATICON
FOR THE POST OF ( PGT/ TGT / PRT) in (name of Subject)
Duly lmed in application must reach at the following address latest by 2'5_93 2008
" KENDRIYA VIDYALAYA SANGATHAN
POST BOX NO.4624
NEW DELH-110018.
EXAMINATION FEES / APPLICATION FEE
1. Candidates will have to pay a NON-REFUNDABLE APPLICATION FEE OF Rs.300/-(Three
'Hundré‘c_ﬂ only) by Demand Draft only in favour of 'KENDRIYA VIDYALA THAN'
t N

payab! glhi along with his/ her application, The fee sent through IPO/ Money
Orde’ (B¥ssed Cheque/ Currency note or the Treasury Challans etc. will not be ec~

cepted B the Sangathan and such applications wlill be tredted as having bean re-
. * ceived Without fee. Separate 109 Is to be paid through separate bank draft for each
- post applled.

“The refund of the fee will not be allowed in any case.

The bank draft should be valid for at feast 6 months irom the date of publication cf this
advertisement. In the case of local pay orders issued in lieu of Donand Oraft, the valkmy
should be six months or three months as applicable.

4, No foe is required to be pald by SC/ST/Ex-servicemnen calegories. Physicaly Har\dsc..pped
[~ are also pted from pay of fee subject to the submission of photosopy of the
prescribed Madical certificate Issued by a Govt. Hospital, duly signed Ly ‘ hief Medical Officer,
Similarly, the candidates from SC/ST/Ex-Servicemen categorias should also enclosa a photo-
copy of certificate Issued by competent authority. In the absenca of susn proof and if nofee
has been paid, the application wil be rejected on the ground of “fee not paid™. No comespon-
dence or proot sent later will be entertained.

'YMODE .OF SELE PAND SCHEME OF, EXMINATIO fea

1, The Sanoaman will hold written examinatons as per scheme of examination given below, for
thd recruitment to the above mentioned posts at Ahmedabad, Bangzlore, Bhopal, Bhu
Chandlgarh Chennai, Delhl, Dehradun, Guwahatl, Hyderabad, Jabalpur, Kolkata Jalpu:.
Jammu, Lucknow, Mumbal and Patna.

2. The centres for the examinations as mentioned above are subject to change at the discretion
of the Sangathan. While avery.effort will be made to allot the candidates, the centre of hishar
choice for tho-axamination, the Sangathan may at its discretion allot a different centre-to the
candldate in case circumstanzes so warrant. No request for chango »f examination centre
once allotted will be sntertalnid and the candidate will have lo appear at the allocated centre at
his/har expenses.

3. The mode of selection shall inciude a writien tesy axamination, profici-ncy test and perspnal

©n

The written examination will be of two types i.e. Objeclive type and Descriptive type. Paper - |
{General Paper) will be containing 120 Objective type quastions with four multipls choice
answers in the subjects-like General English (30}, General Knowledge/General Awareness
{30), General Intelligence/. Aeasoning (20), Numerical ability (20) and Teaching Aptitude (20).
The duration of the paper will be 2 hours. This examination will be Immediataly followed by a-

Descriplive Test of 1 (one) hour duration i.e. Paper - ii containing quustions in English and
Hindi languages to test the bilingual competence of candidate. The total duration of Paper-|
and !I will be three hours, ~

~ There will be another Descriptive Type Tast of three hours duration i.e. paper - i1, which will be

S.No.| Name of Post I Subject(s)

a | TGT(English) | English 25 an elective subject at Degree level interview.

b [ TGT{Hindi) Hindi as an slective subject at Degree levél 4,

c | TGT(Sccal Studies) | Any two of the following :  History, Geography, Economics

’ and Pol. Science of which one must be either History or

Geography

K TGT(Science) Chemistry, Botany and Zoology.

. TGT(Sanskrit) Sanskrit as an elective subject at Degree leve!

i TGT(Maths) Maths with any two of the following subjects: -
Physics/ Chemistry/ Electronics/ Computer Scisnce/

= Statistics

B.Ed. or equivalent qualificalion from a recognized University.

Proficiency in teaching through Hindi and English media (will be judged by way of descrip-
live type wnlten examination of +2 standard).

Desirable: Knowiedge of Computer Applications.

PRIMARY TEACHERS

PAY SCALE: Rs. 4500-125-7000

UPPER AGE LIMIT: 30 Years (as on 01,01,2005 )

held in the second shilt containing long and short questions penaining 0 Subject/Post for
which a candidate has applied. The candidate will be required 1o answer these questions in
descriptive mannaer.

Itis essential for all candidates to appear al ail the examinations as per above details. In case
a candldate is found absent in.any of the tests, his/her answer-sheets will not be evaluated.
For the evaluation purposes,.no. nsgauve marking will be given. The Schema of writtan
examination is as undec A %¢ ¥
SCHEME OF WRI‘I‘I’EN EXAM ATION FOR THE POST OF PGT. TGY AND'PRT

ESSENTIAL QUALIFICATIONS
iy  Senior Secondary (Class X!} with 50% marks.

iy JBT - after Senior Secondary (Class - X!l} or B.Ed or equivalent or B, El Ed
iiiy’ - Proficiency in teaching through Hindi and English media (will be judged by way of
descriptive type written examination of 10th slandard)
Desirable: Knowledge of Computer Applications
ESERVATION
ne reservation of vacancies for SC, ST, OBC, Ex-sarviceman and Physically Handicapped
indidates will be as par rules of the Govemnment of india. A person who has served in any rank

«hether as combatant or as a non-combalant) in the Armed Forces (Army, Navy and Air Force)
Wil only be eligibie for reservation for Ex-gervicemen,

PARY - 1l ; ELIGIBILITY/AGE RELAXATION ) . PRRESIEEN

LIGIBILITY OF APPLICANTS .
i applicants must fulfiit the essential requirements of the post appiied for and clhar conditions
pulaled in this advertisament as on 01.01.2005. Before applying they mus? satisfy th |

it tney possess ihe essential qualifications prescribed for various posts. The applications of
s candidates not fuifilling the essential qualifications and other requirement will be summarily
ted and no correspondence will be made in this regard.
3E RELAXATION
»Axalion in upper age iimit will be as under:

Upio @ maximum of Five years in the case of SC/ST candidates

Upio a maximum of Three years in the case of OBC candidates

Upio a maximum of Five years for persons who had ordinarily been domiciled in the State
of Jammu and Kasimir during 1.1.80 to 31.12.89

Upio a maximum of Ten years for women candidates.

unio @ maximum of Five Years for Govt. servants/KVS regular employees,

An @x-serviceman who has put in not less than 068 months continuous service in the Armed
Forces (Army, Navy and Air force) shall be atfowed to deduct the period of such service from

S LSO
5 aciual age any o the resultant age does not exceed the maximum age limit prescribed for 5. The candudale s pedormanc‘f in Paper-1 wllfba evalua(é& ﬂrst“and bésed on the marks secured

0osi by more inan 3 years he shall be deemed to satisty the condition regarding age limit.
s 18 appicacie 10r Ine posts of Trained Graduate Teachers and Primary Teachers. For
of Past Graduate Teachers, the above will not be applicable.

naxerum of 10 years in the case of SC/ST candidates and 8 years in the case of
OBC cancidates sarving as Govt employees in accordance with the Govt. of India instruc-
lions. An apphicant claiming age raiaxation under this para should produce a certificate from

8. Name, | Date of . Timings _ |Paper| Subject(s)| Total|’
No|of Post| Expm:’ “Y Y S *[Markal .
1. |PGT 21/05/2005 ost® - 0900-1100 hrs|. :1 ‘| General. || 120
: LA Graduation| * T {* " | Paper:
Descriptive{ +2 Level |1100-1200 hrs'| | [Language | 40
Proficiency|
Descriptive| Post 1400 - 1700 hrs| Il | Subject 120
Graduation | Paper
2. |TGT 22/05/2005! Oblocl)va. 1 Graduation|0800-1100 hrs I gsnargl 120
o ! aper
Descriptive| +2 Level [1100-1200 hrs| 1 |Language | 40
. | Proficiency]
1400-1700 hys [, Ji [ Subject  [120
¢ . |Paper | ¢
3. [PRT 23/05/2005 0900-1100 hrs N General 120
X T Paper
Descriptive| 10th Std.  [1100 - 1200 hws| I | Language | 40
o Proficiency]
Descriptive| + 2 Level 1400 . 1700 hrs| [ Subject 120
7 “o ) . Papar

" effor} will be made to condugt |

“tion for these posts wilt be ngl

The above schema of exami except change in the order of date(s)
for PGT, TGT or PRT which mey vbe angeq dependlng upon number  of candidates. While*
o

@x@mlnauonqor PRT,TC
%mt lloldlng-me axam
g glable i

catagory, there is a posalbllky
and PRT may change due ay

and merit .ranking secured by candidate, upto a'cut off percentage as declded by KVS, the
descriptive answer sheets of Paper Il and Paper il will be evaluated further in respect of only
those candidates who are shorlisted on the basis of, Paper - 1. Howaver the marks secured by
these shortlisted candidates in Paper | will not be |ncludad for the final merit ranking. While
processing the final resuits, .only those candldates w(ll be uded who have obtained a pre-
determined cut off percentage in Paper lI and P 1Only (hose ‘candidates will be

CONtiNYQU wmmmed

i




wn the performance (above cul
i and Papar ti

iications 15 dotermine eliyibibiy «
{ carshdate has io atiach aliested copiex
o0y ete. for determining eligibihiy

:1 » who have sacured
oif L Cntage) i both the descrip
i 6. D Sangahan wit tnake preliminary 3
candicae before the Writien Tests. Fuo s purfes
of quadification certificates, mark-cheels St
However, in case even at the time ol pre sueatiny, a candidate is atliowed o appear ai
the witten examinatica oc even it called for the inlerview arid such candidate does not fultild any
o the inid down selection critenia, hisher caruds will automatically be treated as carrcelled
even after giving letier of appoiniment. Thetelor:, bE‘.lOIO surmitting the application, the candi-
i must ensure that hefshe fulfils all the eligibitity mtena as laid down in this advertisement.
Tt her candidature wili be purely prifvisional _‘urqed 10 eligibility being verified again after the
tess el or ntesviey.
Candbitate who has been allowed 10 appear ot the writien lest and/ or inlerviewr,
presune that hef/ she is eligible for appointment m e posl.

should not

ihe Sangathon reserves the right 1o cances his/ h 3t candigature at any slage of Ihe solecnan L

i Ris not as per the provisions laid down in this advanisement .
7. The decision of the Sangathan about the mode of seleruon to the post and ehg:bnhty conumons
of the appiicant shaft be final and binding. No canespondence will be entertained in this regard.
DSTYMEENTS TO BE ATTACHED Wi THE APPLICATION
1. A Sank {zit of Rs.30(0/- (three Hundrdd only) ir !:xvc.ur of Kendriya Vidyalaya Sangathan,
payable al New Dethi.
2. Amestod. phummp-s of all the educational qualing .\wns mark-sheets, date of birth, caste/
;. canegory, s:bﬁnsgovy experience etc. duly tagyec with application togethar.
'3 Ono seff addressed and sed! stampoed Post Card by affixing postage stamp of Rs.6/-.
LAST DATE FOR RECEPT OF APPLICATIONS .03.2005 -
Candidate must send applicabion by ordingry post si hppl.callon.. sent by Regd. Post/Couner
are nat accepted al Post Box address. KV3 will not be rasponsible for applications sent at any
ottrer address (Fciuding KVS lfice) ar sent by hand or ~therwise. Candidates are advised to send
mMﬂlicawavManyposh.id in such a manner that the same Teaches
beture e’ stpulad date fof receipt of ication. i nilarty, those sending application mrough
- progier channaod shoukd also ensure that the'application s the employer is sent well in time so lhal
e sxae i received by the last date. Sangathan will ¢t accept any application received after the
fast daie wnd will summarily reject the same.  Post officit has been given instructions. not to accept
any apycation afer the tast data. Such applicaticns s be 1e-di d by Post Office at the cost
~and rick of applicant. - KVS will not enteitain any con..,pcnc ence from such applicants and their
,pp&:-.ﬁms will not be pied under any 136§ aven if proof of despatch is shown by
. a candidate. KVS wi not be responsibl: for any delay%n the part of candidate/post office.
Ramolnepcﬁon. ﬂmlouowmgnremebroau(* ol’ jecti .of lication of a

(A) Ncrueeau of tee with appwahm in the manner ”t-.slred {oxcept exempted categoty) .

(u) Hon-receipt of any of the documentary proof in the & fnn of attested pno(ocoples ot qualification,

naskisheets, other cerificate etc.

- {i) Nen-recegn of caste cemrmld..ub-calcgory curteicate, wherover apphcable

{iv) ‘Not g the. degree/desired qualification uy ‘to'cut off date.
fv) Nat hiltiling anyol me land down efi igibility criteria by cu( off date.

*{vi)- In jon not received an proper format.

GUIDEJNES FOR FIUJNG UP THE APPLICATION FORM
1) *-Applicants must read the ‘Guidetines’ before filling up the Application Form and must ensure
that o column apphicable to them is left blank or wrongly filled as the Information fumishad
| Ewnenn wouid be used for deciding the eligibility anc! suitability of the appiicants for being called
- &ir wiitn examination/. interview. Cormect name of the course/degree must be written with
praper mcncranxe Agplications not lilled correctl, and not as per lhe *Guidetines' are liable
chaus of such rejection would be.on the applicant(s).
11he apptication torns b vad in Snnexure o 8 Sveitisement ang

e i i ongmal ac may got this form pholor" ned or typed neatly in foolscap size wiitc
paper £21 s x 36 cms) in doubie spac: on one swe of the paper or on printed applicaticn
toem enseding Tial is format is exacily the same as, publisied by tne Sangathan n tius
_a«.wemse«'xem or may downioad from the Sangatha-x websne www.kvsangathan.nic.in . While
fing infarmation in block letiers in boxas :elaling 10 1. ame, address, father's name elc., one box
should be left hiank between the names’ words, Ap‘tication Forms will not be supplied by the
Kendriya Vidyalaya sangathan or Kendriya Vidyala;a (s).

L The apgiicauan farms asa to be precessed in com;.terized system. Candidates should take
spowal vare Wal entiies made in the apphication tzm are clear, legibie and complete. The
canchtate wit be sulely responsibie for any advers:: decision on his! her candidature due to
Wegible or usleading entries. Applications which a.w illegible or are incompletely/ incorrectly
filed or nat eccempanied by the prescribed fee shisi be summarily rejected.

w) The candidates shouid note that no request for change of subject or Post or centre as indicated
originally by them in the application form shall be »ntertained by the Sangathan under any
circumstances i

v) While iting his/her application form, the candidate should carelully decide about, his/ her
chuice of the subject oc post of preference of the centre of the examination. If a candidate
indicaies e names of more than one post in TG 'FGT his/her application is liable lo be
cancelled.

vi) The candSdates showd fill up the appropriate codes for the post/ subject/ centre of examination’
in the applicasion form. The codes for various posts/ subjects/ centres of examination are
given below: -

POST GRADUATE TE/CHERS
Post Subject Coces

PGT (English) (V7] PGT (Hindi) 1
PGT {Physics) (113l PGT (Chemistry)
PGY (Econmmics) m PG (Commerce)
PGT {Maths) PGY (Biology)
'PGT Gistory) 1o PG (Geography) 2] 0}
TRAINED GRADUATE TEACHERS
- Post Subject Codes
TGT (English} =] TG ‘rhindi) 27z
TGT (S5t} 213 TGT (Science) 2] 4]
TGT {Sanskiit} 2. TGT (Maths) [2] 6]
~ PRIMARY TEACHEIS

Subject oftered Code (reler column no. 12 of the applrcatlon form) tor various subject
combinations:

({} Plus twal Higher S dary/ PUC!
01  Prysics, Chemistry, Mathematics 02‘ Physics, Chemistry, Bolany/ZooIogy
03. Chemisty, Botany and zoology 04. Physics, Botany and Zoology

08. Socis Sciences (having at least two subjects out of Fistory Geography, Economics and Pol.

te (Class Xt}

Science}.
18. mercaAcccumarqlBusmess Studies
93. Others

(2) Graduate degree

Engiish Literatire as one of the main subjects 02. Hi »d’ Literature as one of the Subjects
OCL Chemistry, Botany and Zoology ‘.04, Physics, Botany and Zoology
05, Physics, Chemistry, Mathematics’ 06. Pl:ysm. Chemistry, Botany/Zoology
07. Sansksit Berabwe as one of the main subjects.

£aone.,

O :h w %l s ol et
Gs. {Hous.) in Hislory. ’cogmul
18. 6.Com’s b Com iHons.)
54, Omers
3) Post Grasduate degice
10. English
12, Electronics

1. Hin
14. Applicd Physics

16. Chemistry 17. Bic Chemistry 8,

19 Applied fZconomics 20. Business Econormics 21. Commince
22 Mathematics 23. Applied Mathemarcs 24, Botany

25. Zootogy 26. Life Sciences 27. BIO Scisnces
28. Genetics 29. Micro Biology 50, Bio Technology
-+ 31. Mclecular tiology 32. Plant Physiotoyy 23, History

34. Geography . .
EXAMINATION CENTRE CODE

Bangaiore 31 Bhopal 52 onenna: K]
Dethi 34 Guwahati 35 Koikata 35
Lucknow 37 Mumbai 38 Anmedabad 29
Bhubaneswar 40 Chasdigarh 41 Dehradun 42
Hyderabad 42 Jabalpur 44 Jaipur 45
Jummu 406 Patna 47

SPECIAL INSTRUCTIONS TO THE CANDIDATES

i} Applications have been invited only for the post of Post Graduate Teacher, Trained Gradu-
ate Teacher and Primary Teacher. Applications for other posts should not be submitted.

) Qualifications acquired by the candidates should be strictly in accordance with the pre-
scribed qualifications and candidate should not seek claim of equivalence of their qualifica-
tions with that of qualifications as asked for. Wherein grades have been given, equivalence

_ marks of gradation should be attached.
#) % The Candidate should not fill in those qualifications in tha application form for which they have
., appeared in any of the examination whose result is awaited/ withheid/ not declared.

iv)  Candidates applying for thy posts ol TGTs in Mathomalics, Science and S.St. must noto that
they should have studied the combination of given subjects in all the years of degrea couise
and in each year they have secured 50% marks in the subject and aggregate. TGT-S.St.
must also ensure that they have studied the two subjects out of given 4 subjects out of- which

“-one must be History or Goography. The applicants for these posts should attach mark
sheet of each year to determine their efigibility in the absence of which their candidature will
be cancelied. Similardy;:candidature of those candidates who have not studied the required
subjects, will be cancelléd.

v)  Since examination for all the posts of PGT/ TGT wiil be held simultaneously for all the subjects

on tha samo day, a candidale cannot appear for oliver subjcts in the same category of post
Therelore, at the most, a candidate can apply vily fer ooe sost in PG, one in TGT and PRT
Candidates are advised o apply only for one past, in gach gory. However, a candidate
must apply separately.for.a post in PGY/ IGT/ PRI, as the G nay by,

vi)  The blind candidates applying for a post must clearly write/ mark the cciurnn of Bind and PH to
determine their case and eligibility elc. Such canaidates will nat b2 aliowwd 10 use’the services
of their guide/scribe. The guide/scribe will Le providad at the'centre who will assist such
candidaies in writing their answer on their behall, in case he visitility level is such that they
cannot wrils on their own. However, such candidales can aiso kaep with them their own guide
wha should not be more than 10th Standard for PRT, 12tn Standard for TGT and a Graduate
in the case of PGT, whose services may be utilsed. However, such candidate should also
bring witl them their guide with above mentioned qualificaticn whose services may ba utiiized
in cas2 the contie is vot in a position 1o pravido the guide/ scriba. In case scribe for them could

i« available, the examination will be cenauctey under the overall super dsion of the

i b s tor Penee d nna il »ned) witl b giver, and enilaity

for pager - 11 wili be given (o wuch can

viij  The OEC candidate must produce a certilicale n the o
crmiployient in cenirat Gowvt. offices and ey shiuuid bt

viii) Applic:ztion should be submitted by ordinary post only to! -

KENDRIYA VIDVALAYA SANGATHAN
P.0.BOX 4624, NEW DELHI-110 016

ix} Candidates serving in any recognized institution/ organization/ autonomous body of Central
Govt/State Govt. must apply under intimation to hisher Employer. They will also be required
to piovide a ‘No Objection Cetificate', if called for Interview.

%)  Applicants should note that in case a communication is recenved by the ‘Sangathan’ trom his/
her piesent employer, withhokiing the carididate from appearing at the written tesy/ interview,
his/ hor applicationV candidature will be rejected.

xi)  Canduistes admitted to the examination will be sent Photo Admit Card permitting them 1o
take the examination. No (nndndale will be permitied to appear at ihe examination without
the Admit Card.

xii)  On receiving the admit cards, candidates should verily that tne scanned photograph, 5|gnu
tures (taken from the application form) printed on the adimit card are identical and there is no
vanation of any kind in the pholographs and signatures. If any variation is found, please

orma, as is issued for
s itun. irganiy iayer.

.intorm Regional Office of KVS located in the city of the centre allocated for axamination one 1.

day botore the scheduied date of exam so that remedial action is takan.
xiii) A mndndale who does not receive Admit-card for the examinalion may get in touch with the
; Regional Office of the KVS at the city of examination (list of KVS
Regional Olﬁoes is available at the website of KVS) alongwith proof of their having apptied for

the post ona day before:the scheduled date of exam, betwean 10 AM to 3 PM alongwith'2 §¢

passport size photogmphs for issuance of provisional. admit. card. In respect of. those can- *

didates whose applic 15 wera_not d by Sangathan due to postal delay or other-
wise, no action will be 'aken and no fresh request wilt be entertained.

xiv) lmp\.xlam relating to duct of KVS-PGT, TGT, PRT-2005 Examination wili be -
wie at KVS w Www.| .nic.in. Applicants must remain in touch with KVS -
through its websds for, porlam Lnformauon whnch KVS will display on its websne from
- time to time.

xv) Canvassing in any form wﬂl nisquahly a candidate. ©

xvi) There will not be any negative marking for evaluation purposes. The guestion papers will be
provided bnlmgunlly {.8. in Hindi and Eng ish.

xvii) A app g for lhe
other stationary for exmm purposes

i) No Caicuiatos, Coli i-hoia, Uigial Diay, W ipon sle. viil be aiinied i6 i @xa

wx) The Sangathan may, at its discretion, hold re-examlnatlon The candidate will b required to
aprear for such re-2xamination at hisher own cost.

xx) No TA/DA wili be paid for appearing at tho written tesls and intarview.

¥xi) The results of the shortlisted candidates for Interview will be avajlable on the website around a
mid July, 2005. The shortlisted candidates will be sent lrlerwew letters for appearing m lhe
/2005. !

interview 1o bo heid at Dethi ay

xxii) Based on the overall pei
toters will be issued by, .

xxiit) Selected candidates he posted ywhare In' Indla basad off the' vacancies
avairable in specific fegion.” For'taachers ‘'of Kendriya"Vidyaldya'(s), seivices are however
transferable to any establishment of KVS in India or abroad. No request for change of placs
of posting will be entertained.

xxiv) Selecied carxfidates will be an!med to varous allowances as admissible under the Central
Govt/ KVS Rules. v

xxv) Selected candidates will wual)y be on probatlon for two years which is extendable by two
more years on year t0 yoar basts

i 2nd/3rd week of

xxvi) The g gher mmal pay 1o axoephonally qualified |
and experienced candid ; .
xowvii) For &l practical purposes; )gol,}axt ol the’ adver-

it ? must bring with him/her a Pen, Pencil, Rubberand

X Jnlerv[ew, gppoimmenl ;




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ' éwM‘ o

CIVIL/CRIMINAL/ORIGINAL/APPELLATE/JURISDTCTION

AVE x TL/CRIMINALY NO, "~ OF'19

‘ ) CRIMINAL) NO, Or 189
0.A. / 8P+ No.
o Jaue. or
Sgrﬂ\ﬁﬁum%x*\*ﬂuww&uﬂoVZ. Petitionexr(s)/Appellant(s)/Plaintiff(s)

!

Versus

6;) vt)fj Xﬁm¢ . Respondent(s)/Defendant(s)

1/weKAVL RAIESH, .......... I

The petitioner(s)/Plaintiff{(s) appellant(s)/ Respondent(s)/Defendant(s)
in the above Petition/Appeal/Writ suit do hereby retain and appoint

- Shed o __ ADVOCATE, SUPREME COURT to act and appear for me/us
in the above petition/suit nppeal/Review/Writ dnd on my /our behrlf to
conduct and prosecute the same and nll proceedings that may be taksn in .
respect of any application connected with the same or. any decree or order
passed therein, including proceedings in taxation and application. for
leview, to file and obtain return of documents and to deposit and receive
money on my/ourbehalf in the above petition/Appeal and in application
Tor review miid to represent me/us and to tnke all necessary steps on my /
our bahalf in the above matter, 1I/We agree to ratify all acts done by
the aforesald Advocate in pursuance of this authority.

nce of |
Dated this the {é'm“ day of .fﬁktzﬁ///.;a— AT

~ .. _VYAKMALATNAMA

" ACCEPTED M —
@vJ:\%l\, lg? %4¢Jﬂ! . t//Pﬁgzéioner/(s}%é%hﬁféj///
\f\// quk%aﬁT;“lkf' " Respondent/(s)
VST e ¢ | Appellant(s)
. _ ' ' Plaintiff(s)

i | . Defendant(s).
B " MEMO OF PARTIES

oo

The Reglistrar, ) '
Supreme Court/High Court/Central Administrative Tribunal

Kindly enter my appeanrance on behglf of the.7 ...........
in the above mentioned matter.

DM géafgszJ%——~
apzvSE;;e fof the Pettttomt(s)

nted: Appellant(s)/Respondent(s)



g - W=FHE—SUPREWE COURT OF INDIA -
I NI ULGH-EOYRT OF DECHT T AT—NEW _DELHI ;

"IN TIE CENTRAL ADMINISTRATIVE TRIBUNAL ;Egl 7Y X A
SHVH/ERHHME/ ORTGIHNALAPPELLATE/ JURTSDICTTON

SRECIAL _LEAVE PETITION (CIVIL/CRIMINAL) .NO. "~ OF'19
SYTT/YRTTPETITION (CIVIG/CRIMINAL) NO. OF 19

0.A. / M.P. No. X OT 4
Mug b kit Sops "
i L i

or

Petitioner(s)/Appellant(s)/Plaintiff(s)

1

Versus

CJ- @7}? 224ﬂ/<> Respondent(s)/Defendant(s)

N

ve.. NN SWRMA

The petitioner(s)/Plaintifi(s) appellant(s)/ Respondent(s)/Defendant(s)
in the above Petition/Appenl/Writ suit do hereby retain and appoint

VAKALATNAMA

., Shri : ADVOCATE, SUPREME COURT to act and appear for me/us

in thz above petition/suit appenl/Review/Writ &nd on my/our behalf to
conduct and prosecute the same and nll proceedings that may be taksn in -
regpect of any epplicetion connected with the same or.any decree or order
passed therein, including proceedings in taxation and application for
lteview, to file and obtain return of documents and to deposit and receive
money on my/ourbehalf in the above petition/Appeal and in application
for review mid to represent me/us and to take all necessary steps on my/
our behalf in the above matter. 1/We ongree to ratify all acts done by
the aforesald Advocate in pursuance of this authority.

rsuaney .
Dated this the  JAM day of ,L4427L MG

' ACCEPTED , -

\AV/VVJA/("C}”/~4£& | ‘h‘ VJBY*&ﬁﬁJMM# ' Petitioner/(g)ﬁftqij‘gkd?&h>&;

A;bV”fﬂf{;' " Mespondent/(s)

Apﬁellant(s)
Plointiff(s)

NIvoTi e

i . _ Defendant(s).

MEMO OF PARTIES

The Reglstrar, )
Supreme Court/High Court/Central Administrative Tribunal

Kindly enter my appearance on behalf of the.:égaﬁvtxtﬁ6z4ofL"——s'ZJ}~

In the above mentioned matter.

\,Aﬁgg;ate fof the P, BT (s)

Note: Appellant(s)/Respondent(s)



i
Al

_ ;:- s ' T, i - o
B g T e
Ceuwral 6ol - oive T

| |7 gt st |
IN THE CENTRAL ADMINISTRATVE TRIBUNAL

)

fav
"v\

GUWAHATI BERCH - ~

0.A.No. 11642006

Sri Mukesh Kumar & Others
“eveeern.. Applicants

- Versus -
Kendriya Vidayalaya Sangathan & Ors.

e Respondents .

IN THE MATTER OF :

Preliminary submission of facts prier to
ﬁhng éf Wﬁtt&n Statement by the
R@poildenfg. | o
- AND -

IN THE MATTER OF :

The order dated 22.06.2006 under
Memeo Wo. F.11-1/ 2005-06-KVS/ Estt—ﬁ
issued by the Joint Commissioner
{Admiiﬁsu'atic«n}.

- AND -

IN THE MATTEROF ;

The Assiztant Commnussioner

K.V.Sangathan, Silchar Region

" Silchar.

........... Petitioner.



2

That the app]icéﬁts by filing joint appﬁéatidn have raised

the questioh for their absorbing in the post they are =~

holdmg on regular basis and or to allow them to continue

till applicants are absorbed.

That the facts remain that after regular selection they were

offered confractual appointment on provisional basis
which is subject to outcome of report of enquiry committee
set up by the competent authority..

That the contractual provisibnal ‘appointment was for a

- period of one year and “the enquiry committee was

. supposed to submit their report within one year for finahty

of the matter of selection and appointment.

" That the petitioner states that on completion of one year |

pending receipt of report, an extension was made i the

_mc.;anth of January 2006. The copies of the.order have been

annexed in Annescure-5 Series of the O.A.

That the jc-etitioner states ‘that_ the - contractual
appohm@mfs a.re made Whén regular teachers a;*e not
é?aﬂébie. The said contractual appointménts %ere made
during Februaryf March 2005 in which the applicants
along Wiﬂl others were oﬁ'ere;d fér .the post' of Post
G*raduate Teacﬁef m theu' re}specﬁve subjects b_;y the
concerned regional oﬁ'iq;as ,whére they have joined and

receiving salaries.



.Q"\/ )

~

T}ﬁs provisional appointments of post of Post Gradiuate i

Teacher is subject to the outcome of a reportf conclusion/

recommendations/ findings of the enquixy committee set
u.p' with the approval of competent authoritv‘ to conduct
detaﬂed enquiry. mto the proc:edure adcpted by Kendnya‘ |
Vidvalaya Sangathan for selection of can&idates for-
teachers by employmg pmvate agency and give, mber-aha

reportf conclublonf reoommendat:on} ﬁndmgs to abcertam;i‘-

“ as to whether any candidate has recewed- ‘any undue

advantage by virtue of pro&dme adoPted‘ by Keﬁdriya

V]dyalaya Sangathan for the selectlon a:nd recmmnent of

L teachers for the year 2,004 05

' T}ns provxsmnal appomi:ments are for a penod of

. one year or conclusmn o_f enqmry giving its report

whichever is earlier. It is clarified that this provisional

appointment are purely tempdrary and will not confer any

~ right for regularisation, seniority etc.. except in accordance

* with the terms and conditions herein.

Inl case before cofnpletion of the said enquiry, the
period of one year -expires thls prd\dsidpai appoiﬁhnent
thay be _renéWed. by the '~o§”eree and the discretion to -
continue purely vests with the offeree. -

In case, the enquiry committee | upholds his/ her

. . selection, the present provisional appointments will be



f deexned as appoiﬂmlent letfers“on regiilar basis wg;e.f.' the

date of wmmg of the appomteeb

in case the enqun‘y comm]ttee grves a 1eportj s

G oonc}.usmnj reoommendatmnbj ﬁndmgs 'tha\t apphcant’

- selechon ‘have not been carried out in adcordaghce with the
L selectlon procedure, | then the '}f&resént oﬁ;eré will bef

' mﬂldrawn However, i_hey wﬂl be given relaxatxon of one

years age and Wﬁi be deemed ehgxbie to partmipate in the

next belection process thereafter -
In case the enquzry connmttee uphold:;. thelr
| Beleétlon, they will. be on probahon w.e.f. the' date of

: mmmg for a penod of two vears which’ mav 'be extended :

.Upon successful complehon of probatxon apphca_nt’s wﬂl be' N

confirmed in then' turn as per Kendmya Vidya]aya .

-Sangathan ruleb on the avaﬂabmw of . pennanent Y.

{}acanfiies.f: |
b HbWGVer, their .appdﬁlmnen‘cs_; Would .".‘b'e kept m o

' 'ébejrajl;:e | untﬂ their. _‘ confinements are over or‘:. | P;Jst _

| Graéuaie ’I‘eacher \ |

| No TAf DA Wﬂ} be adn:usmble for ﬁrst _]E)lnlng the

_. Sangathan as PGT |

> During the prm;is"ionai appomﬁnent | and

- ther;eafter, untﬂ. they are oonﬁrmed the services of the .

appomtees are termlnable by one months notlce on elther -

 side Wxthout any reason bemg as:.zgned therezore Thei S




s

appointing authority, however, reserves the right “to

terminate the services of the appointees before expiry of :

" the stipulated period of notice by making payment of sum
- equivalent to the pay and allowances for the period of

notice or the unexpired portion thereof.

Other terms and conditions of service governing

the appointments are same as laid down in the Education

Code for Kendriya Vidyalayas ss amended from time to

~ time. Since for Kendriya Vidyalaya Sapgéthan Etrﬁployees,

Welfare Scheme has been introduced with effect from
01.04.2002 joining the above sche_mé is compulsory.

“The appeintment is provisional as stipulated in

Para-1 and is subject to the Scheduie Castef Tribe

certificate being  verified th;'c:lugh the ‘,I‘Jropei' and if the

verification reveals that the claim to belong to SC or ST as

" the case may be, is false, the services will be terminated

forthwith without assigning 'any( further reasons and
without prejudice fo 'such further action as may be taken

under the provisions of the Indian Panel Code for

" production of false certificate.”

In case of any. disputev or claim against the
Kendriya Vidyalaya Sangathan, in respect of service or any °
contract arising out of the flowing from this offer of

appointment the Courts of Delhi alone shall have

. jurisdiction. | .



If hef she accepts the offer on the terms’ and

conditions - stipulated  befshe . would . send his/her

" acceptance nmnedmtely to this office or receipt cf this
.m.e;'norégndgm and join the Kez;driya \fi&}%c}.a}*a mentioned
overleaf Necesscry pro.fccuna for ﬁle:plﬁpa'sé of ‘fo.rfms afe I'

[ cncicscd herewith wﬁch sﬁmﬂé be. submitted .fo. ﬁle |

'concemed Prmmpal after gettmg the same duly compieted '

m all rebpecf:a Thrs acceptance bhOUld reach the

'undersxgn'ed in any case by '14.02.2005.- If-’f_‘ne offer is not
accepted by the - said date ‘or after . acceptance if the

~appeintee does not report for duty at the above named |

Kendriyé " Vidyalaya by 23022005 -this ‘offer‘ of -

_appoinn:nent will autamaticaﬂy stan& cancelled - aﬁd no

further correspondence will entertamed ﬁ'om i’nmf her
Supprebmon of any mfoml,ation wﬂl be conszdered g

a major offence fo_rfwhxi‘h the- purnshm_ent may extend to .

« dismissal from the service- -

—

Hef she mﬁ not request for transfer w:thm 03

. years 01 initial appomtment Tif this offer of promsxonal
.-appomtment- is deemed as regular appointment. He/she i 18

.. liable to be ﬁ'emferred anywhere in India.

S ) He/ she will be ‘eﬁg"ible“for- the New Resﬁ'uctﬁl.'ed :

R J_Jeﬁneci contribution pension sybtem only as cn'culated by

KVS (HQRS) mde cxrmﬁar No 2- 17} 201’}3 04-[ KVS{Budget)



',

dated 08/12.08.2004 and F.2-17/2003-04/KVS(Budget

dated 24.12.2004.

That the petitionef “states t'nat while eﬁtertaim'ng the

. apnhcamon this Hon’ble Tnbunai was pleased o ob.\..erve |

~ that since the enqmry is on hence the first extension was

only upte 30th April, .the applicants are apprehending
termination of their service at any point of time as per

Annexure-5 Series however, péndjng enquiry report the

respondents have communicated extension of service upto -

30th June 2006 vide order dated 27.04.2006.

‘That in view of the facts and circumstances of the
case presénf C.A. No.ﬂéf 2006 is dewoid of merit and
&eseﬁes t be dismissed. It cannot be stated that any

ﬂiegahty have been comm1tted by the respondents as such

the grounds set forth in the O.A. cianmng rehef 35 1ot

sustainable, as the appointment of the applicants were
provisional contractual and temporary.in nature for a

peri.od of o:t'ié year Which has been extended upto.

130.4.2006 and thereafter extended upto 30.6. 2006 and

recenﬂy \nde office order dated ’7262006 upto 31st

December 2006 with the terms and conchtlons.
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VERIFICATIO

1 Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan
Khawarey, aged about 45 years, presently working as Assistant
Comm issioner in the Regional Office of Kendriya Vidyalaya Sangathan,

Jawaharnagar, Khanapara, do hereby verified that the statem ent made in

paragraphs |, >, > L W & . aretmeto my knowledge
and those mads in paragraphs — { — are based on records.
| o . L |
And I sign this verification on this the day of _J— 2006 at
Guwshati

\)\Jof@ N v K}\w\%
y

DEPONENT

Place : 4, 7. O

Date :



Kendrlya Vidyalaya Sangathan

) , . 18 Institutional Area,
T 4 Shahid Jit Singh Marg
' New Delhi - 110016

Tel fax: 26857036

Emall! kvasao.nlc.in
Webslte: www.kvsangathan.nic.in
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The Assistant Commissloner
Kendriya Vidyalaya Sangathan
All Region Offices.

, / . o Gub:  Offer of provisional appointment on contract to the post

of BGTTGT/PRT.

Sir/Madam,

;%l"’ e« \M"‘r ‘ ] am to invite your attention on the subject cited above
' W &&}’ and to inform you that it has been decided by the competent
'S authority that the period of provisional appointment on contract

o,,f/i;},w to the post of PGT/TGT/PRT appointed in the YR 2005 on
» direct recruitment basis may be extended up {0 }ﬁecember,

M p ' 2006 or conclusion of enquiry giving its report whichever is
4l ' : eatlicr. Other terms and conditions of the offer issued to the
" v candidates will remain the same. You arc therefore requested
- ¥ *‘7\(" 1o take necessary action In the matter accordingly. The text of
e / v - the memorandum to be issued to the candidates is enclosed
: ' herewith,

Yours faithfully,

( Pragya Richa Srivastava)
Joint Commissioner(Admn.) .



